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INTRODUCITON 

I, the Chairman, Committee on Public Undertakings, having been 
authorised by the Committee to submit the Report on their behalf, present 
this sixty-first Report on the Action taken by Government on the recom-
mendations contained in the Tenth Report of the Committee on Public 
Undertakings (Fourth Lok Sabha) on National Coal Development C0rpo-
ration Ltd. [Paras in section III of Audit Report (Commercial), 1967.] 

2. 1be Tenth Report of the Committee on Public Undertakings was 
pr~ted to the Lok Sabha on the 10th April, 1969. Government fur-
nished their replies indicating the action taken on the recommendations con-
tained in the Report on the 10th October, 1968, 28th November, 1968, 25th 
January, 1969, 9th April, 1969, 24th May, 1969, 10th June, 1969, 18th 
July, 1969, 20th August, 1969, 19th September, 1969, and 27th Novem-
ber, 1969. Further clarification in respect of certain recommendations was 
called for from the Government on the 29th November, 1969 and replies 
thereto were received on the 15th December, 1969. The replies of Gov-
efUlellt to the recommendations contained in the aforesaid Report were 
considered and approved by the Committee on the 27th January, 1970 IUId 
the Otairman was authorised to finalise the Report on the basis of the 
decisions of the Committee. 

3. The'Report has been divided into the following four chapters :-
(i) Report. 

(ii) Recommendations that have been accepted by Government: 
(iii) Recommendations which the Committee do not desire to pursue 

in view of the Government's reply. 
(iv) Recommendations in respect of which replies of Government 

have not been accepted by the Committee. 
4. An anal~s of the action taken by Government on the recommenda-

tions contained in the tenth Report of the Committee is given in Appendix 
VI. It would be observed, therefrom that out of 74 recommendations made 
in the report 42 recommendations (57%) have been accepted by Govern-
ment. The Committee do not desire to pursue 27 recommendations (36") 
in view of Government's reply. Replies of Government in respect of 5 
recommendations (7%) have not been accepted by the Committee. 

NEW DELHI; 
Februtry 26, 1970. 
Plulltu". 7, 1891 (S). 

(vii) 

M. B. RANA. 
Ch4inNIn. 

Committee on Public Undertakings. 



CHAPTI£R I 

REPORT 

A. Transfer' of Assets-Paras 2 and 3 of the 10th Report (Fourtll Lok 
Sabba) 

RecolUlelldation (Serial No.1) 
On 1st October, 1956 the net assets aggregating Rs. 8.14 crares of the 

e~-state collieries were provisionally transferred to the Company. In 
1 %3-64 Government, however, decided to transfer net assets worth Rs. 6.30 
crores only after excluding the value of book debts and liabilities. The 
formal deed for the transfer of net assets worth Rs. 5.54 crores was ex-
ecuted in November, 1963 and the transfer of the remaining assets worth 
Rs. 0.76 crores was under finalisation till July, 1966. 

The Committee felt that the execution of the transfer deed of the re-
maining assets worth Rs. 0.76 crores had been inordinately delayed and 
hoped that this transfer would be finalised early. 

I 
In their reply dated the 15th December, 1969 the Ministry have state.d 

that the Transfer Deed for the Assets was signed with the Government of 
India on 28-12-] 967 but the document has not been registered as the Rer;j!l-
trar wanted the Stamp Duty and Registration to be paid by the Corporation. 
The matter has been taken up to the High Court and the agreement will 
be registered after the decision of the High Court. 

It is seen that the matter regarding the transfer of assets worth Rs. 0.76 
crore is pending with the Corporation since 1963. The Committee re-
iterate the earlier recommendation that the execution of the transfer deed 
has been inordinately delayed and stress that the Government should pur-
sue the matter vigorously so as to finalise it as early as possible. 

B. Delay in the setti~ up of the New Washeries-Paras 57 to 61 of the 
. 10th Report (Fourth Lot Sabba) 

Reoommendation (Serial No. 18) 
Gidi and Kathara washeries were scheduled to be Commissioned by the 

end of 1964 and 1965 respectively and it was stated that Sawang Wasbery 
would be completed in April, 1968. During evidence the Managing DiRe-
tor however, stated that the Gidi Washery was likely to be completed by 
September. 1968 and Kathara by October/December, 1968. E1Iorts were 
being made to complete Gidi Washery by May. 1968. 

The Committee felt unhappy that there had been delays in almost all 
cases. Tn the light of the experience gained by NCDC, the Committee 
expected that all the future projects would be commissioned within t1te 
schedule period. . 

According to the reply of the Ministry dated 25th November, 1968 to 
the above recommendation the Kathata Washery was to be comp1ctod .J 
December, 1968 and Sawang by February, 1969. It was stated that the 
tGidi Wasbery might not be completed by the middle of 1969. 
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The Government was asked to state the latest position regarding the 
COIIlIIlissioning of the Wasberies. 

10 their reply dated the 15th December, 1969 the Government bave 
furnished the following information:-

"Construction of the Kathara Washery was completed in July, 1969 ex-
cept tor some minor JOUl>. The trail commissioning of the wasbery is 
expected to be completed by the end of December, 1969. The Wasbery 
may not, however. start commercial production immediately due to inade-
quancy of demand at present for washed coking coal. 

Construction 0; the SawJ.ng Wa~hery was completed in March, 1969 
elcept for some minor items. At present 'no load tests' on different equip--
ment are in hand. According to the present time-schedule, 'water test' 
is expected '10 start in ihc last week of this month (December, 1969). 
Normal coal flow for washing will commence by January, 1970. 

About 87% of the overall work at Gidi Washery has been completed. 
Qvil Work is ncally complete except in the Loading Section ... About 90" 
of the work of erection of electrical and mechanical equipment bas been 
completed. The was.hery is expected to be completed by April, 1970 after 
which 'no-Ioad tc~t' wil~ commence." 

nus it Is seen that DODe of the three washeries could be co., .... 
according to the original schedule or schedules communicated to the Co.-
mIUte duriag evidence in 1967 or even according to the scbedules eGa-
lIlDiaated by tbe Government So the Committee iD November, 1968. 'DIe 
Committee arc unhappy over the inordinate delay in commissioning dte 
wuIaeries. The Undertaking sbould have adhered to the scbedules u 
commuakated to the Committee. The Committee recommead that De 
reasons for the abnormal delay in commissioning of the wasberies ........ 
be investigated and steps should be taken to avoid the lapses in future. 
C. Bad and doubtful debts-Paras 151 to 159 of the 10th B&pert 

(Fourth Lot Sabha) 

ReoollUDeftdadon (Serial No. 36) 
It was reported by Audit that no case had come to their notice when 

the Company had examined the economics of delaying the wagons and 
paying the demurrage charges vis-a-vis the under-loading charges. Further 
the Ministry had not replied to the following points :-

(i) The details of cases where undcrloading of wagons was neces-
sary to avoid demurrage. 

(ii) Whether the fact of underloading to avoid incurring of demur-
rage was recorded at the time of loading and put up to Ihe 
competent authority. 

1be Committee regretted that the management had not substantiated 
daeir statement by making documents etc. available to Audit. The Com-
aftlee recommended that that should be done .• 

In their reply dated the 16th August, 1969, the Ministry have expl~ 
cd the rea.soas wbl the said informatiQa wul" not bci supplied to tbo flutlt. 
1'1Iey have stated that DO separate records were kept of the details of 
the ca&eIi where undcrloadiog was necessary to avoid demurrage II *e-
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colliery manager was himself the competent person to take a spot decision 
on such day-to-day issues. The decisions whether underloaded wagoas 
should be allowed to be drawn out and become liable for underloadiDg 
charges or whether they should be detained and the load adjusted in which 
case demurrage would become payable on the entire rake was taken on 
the spot by the colliery manager concerned. 

The Reply of the Ministry is hardly convincing. When the coUiIIy 
Manager takes a decision on the spot why it sbould be difticult for him ' .. 
record such a decision. The Committee are of the opinion that the U ........ 
taking should have directed all the coOiery Managers to record their deli-
sions so that the economics of delaying the wagon and paying the de __ 
rage charges vis-a-vis the underloading charges could be worked out scienti-
ficaU)' and communicated to fhe Audit. The Committee regret that this bas 
DOt been done. 

D. Kargllli Wa~hery Ropeway-Paras 221 to 225 of the 10th Report 
(Fourth Lot Sabba) 

Recnmmendation (Serial No. 52) 
KacgaJi Washery went into operation in November, 1958. During initial 

stages raw coal was being transported to the Washery by means of the 
ropeway. During operations, the defects in the ropeway were noticed and 
the Corporation decided to discard it. Another reason put forward for 
discarding the ropeway was that it was deemed necessary to extract the 
coal locked up below the ropeway trestles. It has been stated that the 
Machine.rv valued at Rs. 6.87 lakhs written off in the Accounts from 
1965-66 "related to write otIarising irom the dismantling of the Kargali 
Washery ropeway. 

In reply to recommendation at Serial No. 14 it has been stated that the 
extra expenditure involved in the change-over from the bicable rope way 
system of transportation of coal from Bokaro to the Kargali Washery was 
Rs. 3,65,936. 

The Committee recommended that the matter might be probed into to 
fix responsibility for the dead loss to the Corporation. 

Tn reply dated the 15th September, 1969 to thjs recommendation it was 
stated that the ropcway was replaced by the manufacturers free of cost 
although by then the guarantee period had expired. But the new rope 
also developed the same defects in actual working after some time. It 
was stated tha1 but for the dismantling of the ropeway, the quarry working 
would have been done in such a way that trestles were left intact for about 
15 years.. The blocking up of the coal by the rope way trestles was 
therefore, not the direct cause of dismantling the rope way . 

Thus it would appear that conflicting statements were made regarmog 
the reasons for dismantling the ropeway. The Ministry did not state after 
what time the new ropeway also developed the same defects in actual work-
ing and what action was taken by the Undertaking in this regard. Whether 
the manufacturers were approached to replace or -repair the ropeways ? This 
was enquired from the MInistry. They were also asked to state whether 
ilDy 5l;p had ~ell taken by the Undertaki~ to probe into the matter to fix 
responsibility for the dead loss to the Corporation as recommended by the 
Committee. 



In their reply dated the 15th December, 1969 the Government have 
furaiabed the following information :-

"The new rope of the bicable ropeway, which was replaced by . the 
maaufacturer free of cost, developed the same defects after about 1 i yealS 
of the replacement. The matter wll5 taken up with the manufacturers for 
their advice. As intimated earlier, the guarantee period was already over 
and it wa\ only at the insistence of the Corporation that they had replaced 
tbe rope once free of cost. 

'The reasons for dismantling of the ropeway etc. have already been ex-
plained in detail in our replies to Recommendation Nos. 14 and 52. In 
the light of the explanations already submitted, the question of fixation of 
responsibility does not arise. ' 

TIle Conunittee regret that confticting statements have been made repn. 
... the l'NSOIIS for dismantling tile ropeway. It is seen that tile Corpo-
..... bad to sutler a loss of Rs. 6.87 lakhs arising from the clismbtli • .t 
tile Karpli Waslaery Ropeway and another Rs. 3,65,936 on .coat of 
dlallge-over from .he hi-cab!!.' ropewny to the Railway system of transporta-
de. of ~)9'. The CHmmi!1l:C reiterate the earlier recommendatioa of tile 
C .. mittee that the ('ntire matter has been handled ca."'1IuJlv by the Under-
...... It is regretable that Che Corporation has failed to fix respoDSl,.,. 
reprding huge 1011'S sulfered by it on account of discarding the I'Opeway. 

F .. Import of Dercctiv~ Equipment-Paras 283-287 of the 10dl Report 
(Fourth Lok Sabha) 

Recommeadation (Serial No. 64) 

In September. 1963 the Company placed an order for the supply of four 
Stationary Air Compres~ors together with spares at a total cost of 
Rs. 2.91,200. The Compressors were received between 3rd September, 
1%3 and 3rd October. 1963 and payment was, made to the supplier. The 
machines which did not give satisfactory service were lying unutilised till 
October, 1966 at the Project stores. Although three years had elapsed 
since the receipt of Compressors, no action had been taken regarding 
reptaceml~nt/n~ctification of the defective Compressors, under the "war-
rantly" clau~ of the contract. 

The Management had staled to Audit (June, 1966) that "Corporation 
is $till considering to take suitable action against the firm, but it has been 
advised by the Le~l Adviser to give some more time to the finn in view 
of the assurance given by the firm." The Committee were informed that 
the Ministry in reply to the Critical Review had stated no comments 
although National Coal Development Corporation Ud. had reported that 
soate of these compressors were in use in February, 1967. Subsequently. 
however, in n written reply to the Committee the Ministry had pointed out 
tlaat three of the four compressors bad been put into operation, and were 
reJKleringsatis(actory service. There was no defect in their functionillc. 
Only one Air Compressor was found to be defective inasmucb as it 1uKI 
a hair crack in the t.~linder head. This had since been repaired. 

No complain! \\,ls lodptd against the rupt')li!t ~U~ til! daect in tlIe 
compressor was discovered only after the warranty period was O¥ef'. 11te 
compressor was not installed during the warranty period because the project 
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was not ready with all the complementary equipments like switch gears 
etc. 

The compressors were not tested on arrival at the project which was 
then in the initial stage of development and where facilities tor such testing 
were not imm~diately available. 

The Committee expressed their regret that four Air Compressors pur-
chased at a cost of Rs. 2,91,200 were not tested within the warranty 
period. They were also not put to use for three years and one of them 
bad a line crack. The Committee recommended that person responsible 
for this should be appropriately dealt with. 

In reply to this recommendation it has been stated that all the four 
compressors were installed at the Banki and Surakachar mines between 
February and October, 1964 and it was not thus factually correct to say 
that none of the four stationary Air Compressors were tested within the 
warranty period or put to use for three years. It has been admitted that 
the Corporation was at fault in not fully explaining the above facts to Audit. 
It has also been admitted that the suppliers did not repair the hair line 
crack in one of the compressors because the defect had been brought to 
light after the expiry of the warranty period. 

The Committee regret to note that coufticting statements have ... 
JII8IIe regarding the installation and operation of tile four Air Compressors 
ad that the actual facts were not furnWled by the Undertakinc toClae 
AMit. One Air Compressor was not repaired by the suppliers dUel)' 
because the defed had been brought to .• t after ~e~iry· of the warruty 
period. • The Committee are UDhappy that tbe Undertaking has failed t. &s 
die responsibility In this regard. . 



, CHAPTER n 

RECOMMENDATIONS TIIAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

RecommendatiOn (Serial No. %) 

The Committee consider that the debts of the Company are on the high 
side and the total debts of the Company should normally not elceed the 
amount of paid-up capital. (Paragraph 6), 

Reply of Government 
Noted As on 31-3-1968, the debt equity ratio was 0.94: 1 i.~. long 

term loans were less tban the equity capital. 
[Ministry of Steel, Mines, & Metals, (Departqlent of Mines & Metals), O.M. 

No. C3·10(6)/68 dated the 25th January, 1969) 

Recommendation (Serial No.4) 

The Committee were informed that tbe investment made on collieries 
tcmporarilyclosed had not been entirely wasted because these· collieries 
weR likelv to be worked out in the Fourth Five Year Plan periods. How-
C'fet', none of these collieries bad yet been re-opened. It is unfortunate 
that a huge sum of Rs. 6 crores has been blocked in these collieries and 
would result in Joss bv way of deterioration of plant and macbinery and 
unremunerative investment of money for quite a long period. All efforts 
should be made to find market for the output of these collieries as early as 
possible. (Paragraph 12). 

Reply of Government 
The Plant and machinery obtained for these closed collieries have al-

ready been shifted either to other productive units or tbe stores. Losses 
due to deterioration of plant and machinery removed to stores may not be 
substantial but the investment on immovable assets remains idle and there-
fore depreciation and interest on this part of capital investment accrue from 
veer to vear. 

NCDC are continuallv exploriDl~ the possibility of finding market for 
the temporarilv closed collieries. There are some indications now that it 
mirbt be found feasible to reopen Katkona and 1 agannatb collieries by the 
eDd of 1969-70. The position is expected to crystallise in about a year's 
time. Efforts will continue to find market for the production from temJ»-
rarily closed mines and these will be opened as and when market is avail-
able. 
[Ministry of Steel, Mines & Metals, (Department of Mines" Metals) , 

O.M. No. C3-10(6)/68, dated the 10th October, 1968] 

ltecoauDeacJation (Serial No. S) 

"The Committee feel that the M"mistTv and the undertaking are work-
.. on assumption without any basic evidence to prove that conditions 

6 
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~ be really propitious for reopenin~ of Singrauli I in 1969-70. 1bere 
is DO reason to believe that the Railways would not be able to move coal 
fnNn Bihar and Bengal towards V.P. after 1969-70. 

The Committee would therefore recommend that instead of only hop-
iq for favourable conditions in 1969-70, the undertaking should make an 
e.nest effort to reduce their cost of production and enter the coal market 
011 a competitive basis. They should be able to attract the purchasers near 
• collieries by Quoting competitive prices and not depend on creation of 
cooditions which would make them the sole supplier in that area. It is 
r~ettable that private collieries lying hundreds of kilometres away from 
place of consumption are able to underbid N.C.D.C. in an area around 
its pit-head. It only shows how uneconomical is its working. The equip-
ment on those mines which are not likely to be reopened in the near future 
should be shifted and utilised at other mines." (Paragraphs 16-17). 

Reply of Gi)vernment 
N.C.D.C. is making and will continue to make all efforts, as recom-

mended by the Committee, to reduce its cost of production and enter the 
coal market on a competitive basis. As the Sin-grau1i coalified is a virgin 
area, involving considerab:le expenditure towards development, the Cor-
poration can make its cost of production competitive only at optimum levels 
of production. Efforts are already being made to conclude agreements with 
the V.H. Electricitv Board to supply coal to Obra and other power stations 
of the V.P. Electricity Board. 

The equipment rendered surplus due to closure of mines or slowing 
down of operations are utilised at other needy proiccts by suitable diver-
sions as and when desired by the N.C.D.C. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

O.M. No. C3-10(6)/68, dated the 25th January, 1969] 

Recommendation (Serial No. 6) 

The Committee are not happy with the manner in which the matter re-
garding finalisation of a~eements with Electricity Boards has been dealt 
with by the N.C.D.C. Had the Ministry and N.C.D.C. entered into firm 
commitments with the Electricity Boards before commencing supply of coal 
to them, this unfortunate situation would not have arisen. The Committee 
hope hat the matter would be settled early. (Paragraph 19). 

Reply of Government 
N.C.D.C. had considerable difficulty in concluding agreements with 

E1ectricitv Boards for various reasons but even in the cases where agree-
ments had been concluded, disputes have arisen. However, the Committee's 
recommendations are accepted and N.C.D.C. is being advised to conclude 
such al!Teements, as far as possible, be; :lre commencin-g supplies of coal. 
[Ministry of Petroleum & Chemicals & Mines & Metals (Department of 

Mines & Metals), O.M. No. C3-1O(6)/68, dated the 18th July, 1960] 

Recommendation (Serial N'. 9) 

111; CommiU" WQ\Jld r~ommeDd that the Government should renw 
the position keeping in view th,. buge loczses suffered by NCDC and decide 
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whether it would be advisable to close down these collieries or to lease 
them out. In case Govemmcnt want NCDC to continue to run these col:: 
Jieries the Corporation should be subsidised to the extent of the losseS 
Buftcred bv it. (Parawapb 32). 

Reply of Government 
The National Coal Development Corporation bave appointed an Ex:-

pert Committee to go into the working of the Giridih collieries and examme' 
how far' the working of the mines 'can . be ioade economical, and if it' 
CaDDot be improved. what steps should be taken to reduce the losses. The' 
Committee's report is awaited. . 
[Ministrv of .Steel. Mines & Metals, (Department of Mines & Metals),: 

O.M. No. C3-1O(6) /68,' dated th~ 28th November, 1968] 

Further Information called for by the Committee 

Whetber the Expert Committee have since submitted their report and, 
if 80, what !lc,ibnfias been taken on that report? 
{Lok Sabha': Sccrct~riat O.M. No. 24-PU i67, dated the 29th November, 

1969] f 

Reply of Government 

1be expert committee submitted its report o~ 10-12-1968. The ~m­
mebdations of the Committee were considere4 bv Government at the highest 
level 'and the actioil taken thereon is given below 

kCOlfllflendalion (Str(llflpure Col/wry) 

(Serampore Colliery) 
I. 160\ pit pd 18A incline should be 

caa.d as th~ are hardly any mineable re-__ left. 
. ' 

2. The scheme for re.opening 25 pit is 
technic:ally unsafe and should be liven up. 

3. Kbandia indillC' producina Gr. 1118 
coal is preaenfly an uneconomic unit and 
c:oaId be closed down. It mifbt be feasible 
to work this unit if the followina conditions 
are aatisIed : 

(I)' NCDC should be assured of a mini-
mum d-tllte of BOOO to t 0,000 tOD-
.. PQr lDOntb-and there shouJd be a 
written . .qrecmcnt with the local 
unions that the piece..rated labour 
WO\dd CD$Ul'I: a minimum output of 

. 72 ~ P '8tqn~) per manshift. 

(11) Ablenteeism should be restricted to 
wRbin 10 to IS y.. and , 

(ill) Overall OMS should be nol less than . 
, ... S. •• , . 

Action takt'n 

16A pit and 18A incline have been 
closed. 

Work on re-opening of 25 pit has been. 
given up. . ,. 

Regular off-take can be assURd oaly' 
if the Barauni Thermal power station 
finally apees to take this coat (or their 
new sets. The matter bas bt:en taken up 
with tbe StIlle Govt. In the mClIntime 
the NCDC eontinue to work . tltiS' rniDt· 
adjustina production to the tI18rUt 
docds. .' • 
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Recommendation 

Kurhurbaree colliery 

4. The following mines producing good 
quality coking coal should ~ontinue to be 
worked :" 

(a) Kolimaran new incline at a produc-
tion of 4000 tonnes p.m. for 4 years 
when the reserves will be exhausted. 

(b) 17B Bhadua incline at a production 
of 7000 tonnes p.m. for 4 years to be 
reviewed thereafter. 

(c) lOB Bhadua incline at a production of 
8500 tonnes p.m. for 18 months after 
which the reserves will be exhausted. 

(tI) Drivages in Dhobidih mine should 
continue in areas where geological 
disturbances are less and if the explo-
ration proves successfuJ.tyroduction 
might be raised to 2.)W tonnes a 
month and the p"osition reviewed 
after 3 years. 

5. 23-B Incline contains very poor quality 
coal and there is heavy accumulation of 
slack coal. It should therefore be closed. 

Action taken 

The recommendations have been accept-
ed and the mines are being worked accord-
ingly for the next 2 to 3 years. 

N.C.D.C. is closing the mine. 

After considering the position of reserves and market it was also 
decided that there was no need for the withdrawal of the President's direc-
tive which would lose its force soon when the reserves of good quality cok-
ing coal get exhausted. The surplus labour is being W-adually reduced. The 
manpower stren,gili has already been br"ught down from 4787 on 1-8-68 
to 3568 on 1-11-69. Efforts are being made to bring it down further. 
(Ministry of Petroleum and Chemicals and Mines and Metals (Department 
of Mines and Metals> D.O. No. C3-10(6)/68. Vol. IT, da~ the 15th 

December, 1969] 
Recommendation (Serial No. 10) 

The cost of production per tonne has sharply increased during 1962-63 
to 1965-66. The Committee feel that in order to improve the sales per-
formance and profitability of the Corporation it is necessary to reduce the 
cost of production of coal. They hope that every endeavour would be 
made to achieve this ob1ective. (Paragraph 35). 

Reply of Government 
Low utilisation of production capacity because of insufticient growth of 

coal demand had resulted in increased cost of production. The NCOC has 
taken in hand a prowamme for raising production and sales to the level of 
13 million tonnes during 1968-69 from 10.35 million tonnes produced in 
1967-68. The increase in production may help in reduction of cost and 
improve profitability to that extent The NCOC has also been endeavour-
ing to b~ down the inventory. The cost of production of each colliery 
is analysed in detail every month and however feasible, steps will be taken 
fw jglfW\lWt~ suitable economies in cost " 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metab). 

O.M. No. 0-10(6)/68, dated the 10th October. 19681 
LS3LSS/69-2 
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Reecn wad .... (Serill No. 11) 

The Committee regret to note that inSJ)ite of an assurance given to the 
Estimates Committee, there was lack of coordination in regard to supply 
of W8201l8 for transport of coal durin2 the Third Five Year Plan. They 
trust that efforts would be made bv the Corporation and Ministry of Rail-
ways to overcome such transport bottle-necks, which hamper production. 
(Paragraph 42). 

Reply of Govenunent 

The recommendation has been noted. The Corporation is maintaining 
close liaison with the Railwav Administration at all levels in order to remove 
difliculties in the matter of supply of wagons. 

[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 
O.M. No. C3-10(6) /68, dated the 10th October. 1968] 

RecoaunencIadoD (Serial No. 14) 

The Committee were not informed of the extra expenditure involved 
in the change of transportation system. Thev desire that the Corporation 
should work out this extra expenditure involved and intimate it to the 
Committee. (Paragraph 50). 

Reply of Government 

The extra expenditure involved in the chan~-over from the Bicable 
Ropewav to the Railwav system of transportation of coal from Bokaro-
Colliery to the Kar2Bli Washery was Rs. 3,65,936. 

[Ministry of Petroleum & Chemicals & Mines & Metals (Depanment of 
Mines & Metals), O.M. No. C3-10(6) /68, dated the 27th November, 

1969] 

Rec:ollUDelldaCioa (Serial No. 15) 
The Committee feel that had the filter plant been designed after making 

proper assessment of fine coal. expenditure incurred on manual recovery of 
slurry as a result of unsatisfactory performance of the filter plant could 
have been avoided. 

The Committee were informed that with the expansion scheme, more 
filters were bein~ added. Thev hope that these filter plants would be de-
si~ed after takin!! into account the actual percentage of fine and present 
in the coal. (Paravaphs 53-54). 

Reply of Govenuneat 

The percenta~ of fines in the oriJdnal design of the filter plant of the 
Kal'Jl8li Washery was taken as about 2% on the basis of the information 
contained in the Report of the Coal Washing Plant Committee. In actual wortimr bOWCWT, it m found that the percentaJre of fines was ilS high as 
9~. AmonR other reasons, the increase hi tire percentage ftf _ WDI 
attributed to size deltadation suffered by coal at various transfer points 
during transportation and the methods of coal extractioo adopted. Under 
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the expansion scheme, however, two large filters have been installed and 
these take into account the higher percentage of fines present in the coat. 

[Ministry of Steel, Mines & Metals, (Department of Mines & Metals). 
O.M. No: C3-10(6) /68, dated the 25th January, 1969] 

Recommendation (Serial No. 17) 
"The Committee was surprised to learn that the arbitration was not 

accepted by the contractor although the arbitrator was appointed after o,?-
taininJ.?; the consent of the contractor. Since the' award given by an arbl-
trator is always binding on both the parties the conclusion is inevitable that 
the matter was not taken very seriously by NCDC authorities. The process 
of arbitration put the Corporation under further loss by delaying the work. 
The Committee hope that such lapses will not be allowed to occur in future 
and that expeditious action will be -taken against the contractor whenever 
they are found responsible for any delay or loss to the Corporation." 
(Paraj.?;faph 59). 

Reply of Government 
Although accordiIrJr to the terms of the contract, the award given by 

the arbitrator shall be final and binding on the parties, under the provisions 
of the Indian Arbitration Act 1940 which is also applicable in this case 
subiect to the contract, still for the enforcement of any such award, it is 
essential that it is filed before the court and made a rule of the court. Any 
party to the !).ward has the right to contest the same before the court and 
challenge its validity. Thus the contractor had the right to contest the 
award and this right was exercised by him. 

However, the NCDC have noted the Committee's general observations 
that expeditious action should be taken against the contractors wherever 
they are found responsible for any delay or loss to the Corporation. and 
suitable instructions have been issued to all the concerned officers. 
[Ministry of Petroleum & Chemicals & Mines & Metals (Department of 
Mines & Metals), O.M. No. C3-1O(6)/68, dated the 9th April, 1969] 

Recommendation (Serial No. 19) 
The Committee regret to note that the development of washeries was 

taken up without assessing the effective demand of washed coal. It shows 
that there was lack of proper planning as regards the development of 
washeries. Had the Ministry acted with proper care, expenditure incurred 
on these washeries could have been saved from being rendered infructu-
ous. The Committee recommend that an exhaustive suntey should be im-
mediately made to assess the demand of washed coal which 5hould be re-
viewed periodicalIy and only on that basis the setting up of new washeries 
should be planned. (Paragraph 63). 

Reply of Government 

The xttin~ uo of wilfibGIY 'ilU~q fw lb. ur9d\l~n of ,I.llD ,ow if 
linked with the programme of the metallurgical industries. An assessment 
of'the 2TOWth of these industries and the corresponding rise in the demand 
for coal was made before the washery prQ2l'llmme was planned. There has~ 
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however, been a JteDeral recession in the industrial programme and the re-
duction in the steel programme has caused slackness in the demand for 
washed coal. 

2. An assessment of the demand for washed coal of the metallurgical 
industries has recently been made. This assessment has established that 
the washeries already set up and those under construction would be ade-
Quate to meet the demand for washed coal up to 1970-71. In case the 
Pfowamme of the metallurgical industries proceeds according to the sche-
dule now indicated, it is expected that by 1971-72, the washery programme 
already planned will be insufficient to provide the full requirements of clean 
coal and additional washinJt capacity would have to be set up to ensure 
adequate clean coal for the steel plants. The washery programme will, 
however, be reviewed periodically and new washeries will be planned to 
keep pace with the rise in demand for clean coal. 
[Ministry of Steel. Mines & Metals (Department of Mines & Metals), 

O.M. No. C3-10(6)/68, dated the 10th October, 1968] 

RecommencJatioo (Serial No. 20) 

The Committee feel that the Schedule of Rates must be reviewed 
periodically for modification if any, to keep the rates comparable with those 
prevailin~ in the market. They re~ to note that no steps had been taken 
till September, 1966 to revise the schedule of Rates approved in August, 
1960 even when the management bad found them to be very much lower 
than the current market rates. (Paragraph 65). 

Reply of GoTel'lUlleDt 

Noted. The revision of National Coal Development Corporation sche-
dule of rates bas been taken up and is expected to be completed within 
about six months. 
(Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

OM. No. C3-10(6)/68, dated the 10th October, 1968] 

RecoDIIDeIldatfoa (Serial No. 22) 

The Committee take a serious view of the whole matter and recommend 
that a thoroudl investintion of the whole affair must be undertaken with 
a view to fix responsibility. The Corporation had appointed a Committee 
to examine the matter in closer detan and to fix responsjbiljty for the lapses, 
if any. The Committee was being asked to report within a month and the 
report of that Committee would be furnished as soon as avanable. The 
Committee would like to be informed of the final outcome of the investiga-
tions made. (Para~pb 78). , 

Reply of Go,awaaat 

Tho rcpon Qf the enquiry committee appointed by the Managing Dileo-
tor shows : 

(i) that there was DO real risk of the buiIdiDa being dama~ by 
beavy vibrations caused by deep blastiDg for 30 years or so by 
which time the workings of SingrauJi.I project would reach 
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near the site of. the quarters. Miners quarters and buildings 
of this character are fully depreciated within the period Of 30 
years (or within a shorter period where the life of the nUne is 
less than 30 years). 

(ii) The Ov. Superintendent of collieries who was in overall charge 
of the project must be held responsible for the administrative 
lapse in not ensuring promPt and effective implementation of 
the instructions issued by Ranchi headquarters under Director 
of Planning's letter No. PL/613/4426-28, dated 20th May, 
1963 which was received at Singrauli sometime towards the 
end of that month. 

(iii) The Senior Executive Engineer (Civil) was equally responsible 
for the lapse as the construction of civil works was his direct 
responsibility, and verbal instruction was given to him (and 
not to the !,>y. Superintendent of Collieries) by the Chief 
Engineer, (Civil) when he visited the site on 19-5-63, and 
this instructiol1 was later confirmed by him in writing under 
letter No. CE(Const.)/Singrauli/62/511o-11, dated 21st 
May, 1963. No copy of this letter had been sent to the Deputy 
Superintendent of Collieries. The Executive Engineer could 
have immediately instructed the Assistant Engineers under him 
and the contractors not to take up new quarters at this site, and 
there was nothing that prevented him from taking this action. 
The layout and sites for constructions were also given as usual 
by the civil engineering staff, and not by the Deputy Superin-
tendent of collieries. The Dy. Supdt. of Collieries learnt 
about the laying out of more quarters on comparing the 
figures given in the Executive Engineer's report for May and 
June, 1963 and thereafter made a censm; of all constructions 
made till then and issued written instructions stopping all fur-
ther constructions. 

(iv) The Senior Executive Engineer has left the service of the Cor-
poration on 3()..4-1965 and no disciplinary action can be taken 
against him now. 

(v) In the circumstances of the case, a warning to the Dy. Super-
intendent of collieries should be sufficient to meet the situation. 

After careful consideration of the facts and circumstances disclosed by 
the Committee's report, the Managing Director ordered that a severe warn-
ing should be administered to the Officer and a note of this made in his 
Confidential Character Roll and necessary action has been taken already. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

O.M. No. C3-10(6)/68, dated the 28th November, 1968] 

Recommendation (Serial No. 23) 
The Committee feel that in the absence of physical targets and standards 

of permissible wastage in the manufacturing process, it is not possible to 
judge the efficiency of a workshop and to bring about further improve-
ments. LayjnJl of such norms is very neceuary in order to cn:mrc tho em-
clent running of the workshop. They would, therefore, recommend that 
targets and standards for permissible wastage in the manufacturing process 
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should be immediately laid down after makiDg studies of norms laid down 
'in industries maintaining similar workshops. The Corporation should then 
compare their 1'1'esent physical targets and wastage with the norms so laid' 
and make efforts to bring them down to the minimum possible level. (Para-
Jtl'aph 80). 

Reply of Govemment 
The recommendation has been accepted. The permissible limits of· 

wasta~es in the manufacturin~ process have been fixed by the N .C.D.C. ' 
and tar~ets of production having regard to capacity and level of orders are' 
being finalised. The actual wastages would be compared with these norms 
and effons will be made to bring them down to the minimum possible 
levelS . 

. [Ministry of Steel, Mines & Metals. (Department of Mines & Metals), 
O.M. No. C3-10(6)/68. dated the 28th November 1968] 

Recommendation (Serial No. 24) 

The Committee relUet the inordinate delay over six years in construc-
tion of the railway siding. They consider that it was mostly due to failure 
of management of N.C.D.C. to pursue the matter with the Railways. The 
Committee hope that the construction of the Railway siding would be 
taken up immediately and completed as early as possible so as to save ex-
penses on transportation and wharfage. (Paragraph 84). 

Reply of Government 
Noted. The delay was to some extent due to the fact that the National 

Coal Development Corporation had deposited an amount of Rs. 5.27 lakhs 
only on assisted sidin~ terms while Railways insisted on treating it as a 
private siding and this matter took some time to be settled. Later, 
National Coal Development Corporation requested the Railway Board to 
reduce the amount to be deposited by allowing credit for the amount spent 
bv them on the construction of the embankment for the siding. However, 
in order to expedite the construction, the balance amount in full as per esti .. 
mate is bein~ deposited with the Railways. The construction, work has al-
ready been taken up and earth work has been completed. Permanent way 
work is in hand. The Railways have been requested to expedite the com-
pletion of the work. 

[Ministry of Steel. Mines & Metals, (Department of Mines & Metals). 
O.M. No. C3-1O(6)/68, dated the 25th January, 1969] 

RecommeDdafion (Serial No. 30) 

The Committee are unhappy to learn that even the Public Sector Under-
takin~ make their purchases through middlemen and do not encourage 
direct purcbases from N.C.D.C. resulting in avoidable expenditure on the 
payment of Commission to the middlemen both by the buyers and sellers. 
During evidence, the Committee were informed that the public sector under-
taking did Dot 1dve any preference to N.C.D.C. in regard to purchases of. 
CbIl. 'I1aev feel that It would enable N.C.D.C. to ~e over its dLltles H 
public sectorUDdertakinJtS make their 1)W'Cbues .of coal direct from 
N.C.D.C., ex.cept in cases where N.CD.C. is GOt ill a poIitioD to make sup-
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plies of the quality and quantity required. The Committee recommend 
that the Government should issue a directive that the public undertakings . 
should not make their purchases of coal through middlemen but direct from 
N.C.D.C. At the same time N.C.D.C. should also streamline its produc-
tion, delivery and accounting procedures with a view to eliminate all causes 
of complaints and make efforts to win over the confidence of consumers of 
coal particularly in the public sector. If any public sector undenaking has 
any grievance in connection with its dealings with N.C.D.C. the matter 
should be brought to the notice of its administrative Ministry, which in 
consultation with the Ministry in charge of N.C.D.C. should settle the 
matter amicably. (Paragraph 117). 

Reply of Government 

The Ministry have addressed all the State Governments/Union Terri-
tories and the Ministries/Departments of the Government of India to issue 
suitable instruction to all the Undertakings/Departments under their con-
trol, requiring coal, to make their purchases direct from the National Coal 
Development Corporation vide their letter No. C2-5(33)/68, dated the 
21st June, 1968. The Corporation has taken the following steps to stream-
line its production, delivery and accounting procedures with a view to eli-
minating complaints and to gain confidence of consumers of coal particu-
larly in the public sector : 

(i) A Committee has been appointed to examine and report on 
the delays in dealing with the deductions made by consumers 
from coal sale bills. 

(ii) As regards elimination of complaints regarding quality it may 
be stated that while production from underground mines is 
relatively free from foreign matter, the same cannot be said of 
open-cast mines where there is possibility of admixture of 
foreign matter in production. In order to ensure that the des-
patches of sized quality coal are free from foreign matter, the 
Corporation has set up coal handling plants with proper screen-
ing and sizing arrangements in six collieries in Karanpura 
1UouP, five collieries in M.P. group, one colliery in Orissa group 
and in Kargali Washery in Bokaro and Kargali group. 

Apart from the above, the coal handling plants in three other collieries 
()f M.P. group are either under construction or under test-commissioning. 
These coal handling plants are provided with effective shaking screens of 
high frequency and adequate picking arrangements. Two other oPnes of 
Orissa group and three projects in M.P. are provided with screening arrange-
ments so as to eliminate foreign matter. 

(iii) Maior consumers such as Railways and other private parties 
have stationed their inspectors at each colliery to inspect the 
rakes during loading operations and permit them to pass over 
the weigh-bridge after they are satisfied about the quality of 
coal loaded. The colliery manager is also held responsible for 
proper loading of coal free from for~ matter as far as possi-
ble. Any complain~ received in regard to quali1y arc iDy~ti­
jtated bv the colliery representative and a representative of the 
Sales Department in CDDsultation with the complainant. 
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eiv) The Corporation is thus aware of. the need for quality con-
sciousness in the field. The Corporation bas also proposed to 
have independent inspection of 10adir:t1t points and arrange for 
speedy investiption of the complaints. 

AD the State Governments and the Ministries of the Government of 
India have been informed of the above measures taken by the N.C.D.C. 
They have also been told that in case there is any undue delay in the dis-
posal of complaints regardin~ the sale of coal by N .C.D.C. the matter may 
be broudtt to the personal notice of the Chairman/Managing Director 
UDder intimation to this Ministry for taking suitable action. 
[Ministry of Steel, M"mes & Metals, (Department of Mines & Metals), 

O.M. No. C3-10(6) /68, dated the 28th November, 1968] 

RecoDIJDe'DdatIo (Serial No. 31) 
The Committee regret to observe that at first the Ministry intimated to 

audit in February 1967 that they did not consider it obligatory to have 
an agreement as the scope and functions of middlemen were fairly well 
known and under the Contract Act the relationship between the National 
Coal Development Corporation Ud. and the middlemen was that of a 
principal and agent. Subsequently in October, 1967, however, the Ministry 
have stated in their written reply that agreements existed in respect of all 
the middlemen. The Committee would desire tbat the management should 
produce all the agreement to Audit. (Paragrapb 121) 

Reply of Government 
National Coal Development Corporation have exchanged formal letters 

of consent with middlemen in respect of eacb order indicating the terms 
and conditions of sale. These Letters of Consent are available for inspection 
by the Audit. The Corporation bas been advised to enter into agreements 
defining the terms and conditions of sale through middlemen in detail. 
[Ministry of Petroleum & Chemicals & Mines & Metals (Department of 
Mines & Metals), O.M. No. C3-10(6)/68 dated the 20th August, 1969]. 

ReeommeodatiOil (Serial No. 38) 
The Committee regret to note that the Ministry /Undertakings had not 

fixed any estimates of cost of coal production {or nine projects, which 
were very necessary for assessing how the actual costs of these projects 
compared with the estimates. The need for preparing such estimates can-
not be over-em.phasised, in view of the fact that the costs have gone up 
from year to year in some collieries. The Committee recommended that 
estimates of costs should be prepared in such cases, so that the actual costs 
can be restricted to the estimates. (Paragraph 168) 

Reply of Goftl'Dllleld 
These nine collieries were ex-State Railway Collieries which were taken 

over by the NCOC, on its formation in October, 1956. Since the collieries 
had been in commercial production for decades, it was not considered neces-
sary to prepare estimates of cost of coal production as in project reports 
for new mines. In actual practice the Cost Accounts Department of the 
.Corporation makes a detailed analysis of the incidence of cost incurred 
from month to month and enquires into reasons for variatioDs in cost. 
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Estimates of costs are being evolved as desired by the Committee for each 
unit taking into account method of mining, present level of wages, current 
and anticipated levels of output and prices of stores, lubricants, etc. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals). 

O.M. No. C3-10(6)j68 dated the 28th November, 1968]. 

Recommendation (Serial No. 39) 
The Committee feel that one of reasons for increase in the cost of 

production as compared with that indicated in the Project Report is the 
employment of more staff than envisaged in the Project Report. They 
recommend that the impact of over-stafling on the cost of production may 
be worked out and necessary remedial measures taken. (Paragraph 171) 

Reply of Government 
Where there has been any increase in manpower strength over the 

provision in the original project report it would no doubt be one of the fac-
tors contributing to increase in cost of production over the estimated cost of· 
production as given in the project report. As explained earlier in the reply 
to Recommendation No. 26, the increase in manpower in certain projects 
to which the Committee's report has referred, is due to change over from 
mechanised loading to manual loading. A study of the impact on cost of 
increase in manpower over the project report provision in such cases has 
but limited practical value. The Committee of Senior Officers of the 
Corporation which is examining the existing strength of manpower in 
different NCDC Projects has been asked to make an analysis also of the 
probable impact on cost of increase in manpower strength over project 
report prOvision, if any. Necessary remedial measures would be taken 
on receipt of the Committee's report. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals) , 

O.M. No. C 3-10(6)/68 dated the 25t1?- January, 1969]. 

Recommendation (Serial No. 40) 
The Committee are unhappy to note that due to unrealistic purchases 

of stores and equipment a huge amount of money has been blocked without 
any prospects of returns therefrom till the end of the Fourth Plan. The 
Committee recommend that the stores and equipment surplus with National 
Coal Developent Corporation should be utilized in the collieries where 
these can be put to use profitably and the Corporation should exercise 
greater caution in making further purchases of stores. (Paragraph 177) 

Reply of Government 
The Corporation has already explained as to how in its drive to raise 

production in accordance with the targets set for it, large scale purchases 
of equipment had to be made. Due to subsequent lowering of 
targets and lack of prospects for immediate utilisation, a large 
quantity of equipment and stores is remaining surplu8 to the needs of 
National Coal Development Corporation. The recommendations of the 
Committee in this context have been noted for compliance. The Board of· 
Directors of National Coal Development Corporation havo already decided' 
to set up an integrated Purchase and Stores Organisation under one officer 
so that stores are regulated with reference to stocks etc. Moreover, ABC-
XYZ analysis is being carried out in the various. collieries and Centrar 
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Stores at Barkakana. Future purchases of equipmesU will be made carefully 
10 as to ensure that there is no avoidable surplus purchases of equipment/ 
'Stores. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

O.M. No. C3-10(6)/68 dated the 10th October, 1968]. 

Reeommendatioa (Serial No. 44) 
The Corporation has not been able to establish a satisfactory system 

of inventory cOIl!rol even after the lapse of eleven years from the date 
<Jf its formation. As already admitted by the Ministry, they have been able 
to fix inventory levels, Economic Order Points and Economic Order 
Quantities only in one area. The Committee are not satisfied with the 
slow progress made by the. Corporation in the establishment of proper 
inventory control system. They recommend that reorganisation of the 
inventory control system should be completed as expeditiously as possi-
ble. (Paragraph 194) 

Reply of Government 
Th~ recommendation has been accepted. The Corporation has decided 

to reorganise its Purchase and Stores Wings and to set up an integrated 
Purchase and Stores Organisation under one officer so that purchases are 
regulated with reference to stocks and future increases in the inventory 
arrested. Regional and the Central Stores which are at present under the 
control of the Area General Managers are to be brought under the control 
of the Controller of Stores so that A B ~X Y Z analysis are carried out 
quickly in all Stores to ensure implementation of principles;techniques of 
inventory control. 

Detailed instructions regarding proper provisioning,. fixation. of limits of 
safety stocks have already been drawn up and circulated among the Central 
Stores and major regional stores. The work of automatic provision of 
,;tores by the Regional Stores is also simultaneously progressing on the above 
basis. 

For elTective inventory control it is also essential that deficiencies in 
stores accounting are remedied and arrears in stores accounts brought up-to-
<late. These are being attended to. 

[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 
O.M. No. C3-10(6)/68 dated the 28th November, 1968]. 

Reeommeadadoa (Serial No. 46) 
The Committee are surprised to note that the basis on which the require-

ments of retreading material were originally estimated and procured cannot 
be 8se<.r1Wn«i by the Ministry from available records. The Committee 
hope that in future such mistakes would not recur. (Paragraph 203) 

Reply 0( GoTerlllMlll 
The indent/procurement of the retreading material is now being regulat-

ed keeping in view the workload expected to be achieved by the retreading 
workshop. After carefUl obscsrvatlOn stock holding of. the retreading 
material has been fixed at three month"s c:onsumption 0DIy. 
{Ministry of Steel. Mines & Metals, (Department of Mines & Metals). 

OJ.{. No. C'J.1O(6)/6H dated the 10th October, 196K]. 
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Recon ......... (Serial No. 47) 
The Committee de6ired to know the reasons for not disposing of the 

materials earlier when they were not required and have been informed that 
;this could not be done as in the first instance, efforts were made to persuade 
the supplier to take back the material. When this failed, some time was 
lost in observing the formalities in the disposal of surplus materials. The 
Committee regret to note that expeditious action was not taken by the 

'Corporation in this matter. Efforts to persuade the suppliers to take back 
the material and observance of formalities for disposal of surplus material 
could have been taken simultaneously. Due to lack of positive action, the 
matter was allowed to drag on for a considerable time which resulted in 
the materials becoming unserviceable. Had steps been taken earlier for 

.disposal of this material it could have fetched a higher price in auction. 
(Paragraph 205) 

Reply of Government 
The Committee's observations have been noted for guidance. 

{Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 
O.M. No. C 3-10(6)/68 dated the 28th November, 1968]. 

Recommendation (Serial No. 49) 
The Committee do not see any reason Why the Management could not 

furnish the lists to Audit even by January 1968. They cannot help feeling 
that perhaps these lists are not being maintained properly. (Paragraph 215) 

Reply of Government 
The detailed list comprising all items of equipment in actual deployment 

.at different projects was not readily available at headquarters office . at 
Ranchi and as such it could not be supplied to the Audit. It may be men-
tioned that in actual working, it often became necessary for the Area Gene-
ral Manager in charge of the projects to transfer a few items of equipment 
temporarily or otherwise from one project to another in the same area. 
To regulate such transfer of equipment from one project to another project, 
the Board of Directors of the Corporation have since laid down the proce-
dure and necessary order has also been issued. to ensure that up-ta-date in-
formation regarding actual deployment of equipment and machinery at a 
given point of time in various projects is available to the top· management. 
The list of equipment actually deployed in the projects along with project 
provision both for opencast and underground mines has since been forward-
ed to Audit. The deployment of equipment is based on the conditions observ-
ed after the projects started working. The NCDC is being asked to maintain 
a list at Headquarters of equipment deployed at various projects and 
'Up-date it every quarter. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

O.M. No. C 3-10(6)/68 dated 28th November, 1968]. 

Recoauneuda6oa (Serial No. 50) 
The Committee are unhappy to note that the project reports were 

prepared without undertaking ade-quate survey and recoJl1JIU(nd that proper 
1OO1o;Al mvmisation ef the area where a colliery is to be opened should 
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be done before project reports are prepared, 80 that they do not require 
any major chaDge later. (Paragraph 216) 

Reply 01. Go.erlllDtid 
Noted. The recommendations of the Committee have been accepted. 

Necessary care will be taken in drawing up Project Reports in future, keep-
ing in view the shortcomings noticed in the preparation of earlier Project 
Reports. 

[Ministry of Steel, Mines & Metals, (Department of Mines & Metals) r 
O.M. No. C3-10(6)/68 dated the 28th November, 1968]. 

ReeommendMloo (Serial No. 51) 
The Committee regret to note that the Corporation had blocked a huge 

sum in equipment remaining unutilised or awaiting disposal which the Cor-
portation was finding difficult to dispose of. The Corporation is not only 
losing interest on the sum blocked but also with the passage of time the 
equipment is likely to deteriorate or became obsolete and hence fetch 
much less price than its value. The Committee recommend that Corpora-
tion should take immediate steps to dispose of the 'dead' surplus as early 
as possible. The Government before releasing foreign exchange for import 
of plant and machinery from abroad for other public or private under-
takings shoWd ensure that similar items of plant and machinery are not 
lying surplus with any public undertaking or concern for disposal. 

During evidence the Committee also drew attention of the officials of 
the Ministry and National Coal Development Corporation to the recom-
mendation made by the Estimates Committee in para 257 of their 32nd 
report (Third Lok Sahha) on National Coal Development Corporation 
regarding steps to be taken to reduce inventories and to obviate any un-
necessary accumulating of stores by changing the procurement procedure. 
The Committee were informed that National Coal Development Corpora-
tion had partially implemented the recommendations in respect 
of codification and that the recommendations were being constantly 
examined by National Coal Development Corporation. It is regrettabJe 
that although more than 4 years have elapsed since the Estimates C0m-
mittee made the recommendations (i.e., in 1963-64) National Coal Deve-
lopment Corporation has not been able to implement them to the full 
extent. The Committee suggest that the recommendations of a Parlia-
mentary Committee should be implemented speedily so that the Corpora-
tion may reap benefits early. (Paragraphs 218-219) 

Reply of Gcm!nuneat 
During the past three years the National Coal Development Corpora-

tion sold dead surplus plant and equipment and unserviceable materials 
as indicated below : 

Yetr 

1965-66 
1966-61 
1967-68 

V al~ of materitJls 
disposed of 

Rs. 11.47 lakhs 
Rs. 95.32 lakhs 
Rs. 27.69 laths. 
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'~trlil' Uuvt. PublicatioM. 
Aoo No R .... ~.?~:~l ... ~ 

2-' S·· 70 ................. ---... ----
During 1968-69 and up to June 1969 the Corporation have disposed of 

surplus stores of the value of Rs. 85.58 lakhs. As on 1-6-1969 surplus 
plant and equipment of the value of Rs. 176.38 lakhs are awaiting dis-
posal. This comprises new and unused plant and equipment of the value 
of Rs. 98.68 lakhs and used ones of the value of Rs. 77.70 lakhs. Every 
effort is being made by the National Coal Development Corporation to 
arrange speedy disposal of the dead surplus plant and equipment held in 
the Corporation by issue of tenders, conducting public auctions and sale 
to other Government undertakings and Departments through negotiations. 

As regards the general question of disposal of surplus stores of the 
public undertakings, Government are considering the suggestion that the 
public undertakings while applying for import of plant or machinery from 
abroad, would be required to give a declaration that similar items of 
equipment are not available with other public undertakings. At present 
'Lok Udyog', a publication issued by the Bureau of Public Enter-
prises, is publishing lists of equipment which become surplus to the require-
ments of public undertakings from time to time. They would also publish 
comprehensive list of items of surplus plant and machinery available with 
public undertakings once in six months. 

With regard to para 2 of the recommendation about implementation 
of the recommendation made by the Estimates Committee in para 257 
of the 32nd report (Third Lok Sabha) the National Coal Development 
Corporation have taken the following steps : 

1. A change has been introdUced in the method of procurement by 
entering into rate and running contracts with firms for a large number 
of stores so that only on actual requirement these items of stores are pur-
~hased from the suppliers. 

2. In the regional stores, automatic replenishment scheme has beeD 
introduced for ordering fresh quantities on the maximum-minimum level 
1lCale in order to ensur~ that only the require quantities are ordered. 

3. By carrying out ABC-XYZ analysis the National Coal Develop-
ment Corporation has been able to spot-light inventories which have not 
moved for the last three years or more and complete lists of these items 
are circulated to all the projects under the Corporation to find out whether 
any requirements have come up since the preparation of the surplus list. 
[Ministry of Petroleum & Chemicals & Mines & Metals (Department of 

Mines & Metals), O.M.No. C3-10(6)/68 dated the 18th July, 1969]. 

Recommer.datioa (Serial No. 53) 
No satisfactory explanation has been given for the retention of a large 

number of workers inspite of mechanisation of the Kargali mine. The 
Committee recommend that a detailed study of methods of work should 
be taken at this mine to ensure utilization of men and machines.-
(Paragraph 230) 

Replyof~ 

Iarpli U OOC of the old GI~" Rlilw"y ~llieriel taken over bf the 
NationaJ Coal DeveJopment Corporation on its formation in 1956. The 
Committee's observation reJates to the open-cast mine at Kargali where 
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the overburden removal has been mechanised, with the result that as 
against 4,000 persoos who were employed on this work previously, only 
71S persons are employed now. Coal removal in the open cast mine is, 
however, stiD done chiefly through manual labour and presently about 
1,000 persons are engaged in this work. . 

A plan bas been evolved for inlroducing better methods of coal removal 
with a view to reducing the man power by about 400 persons, and thereby 
improving the output per man-shift and profitability. To facilitate this, 
the voluntary retirement scheme has been re-introduCed in this colliery 
with effect from March, 1968. Steps are also being taken gradually to 
transfer the personnel to other collieries where there is increased demand 
for man-power because of development of new units, or the need for 
increasing current output for meeting fresh requirements. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals). 

O.M. No. C3-10(6)/68 dated the 25th January, 1969]. 

Recommendatioa (Serial No. 54) 
The Committee are of the view that sufficient care was not exercised 

by the authorities when the project reports for these collieries were 
prepared. The defective project reports led to purchase of machinery 
which was not suitable and had to be discarded later on, while man power 
had to be increased, thus leading to excessive expenditure and consequent 
losses at these collieries. The Committee hope that sufficient care would 
be taken by the authorities to safeguard against the repetition of such mis-
takes in future. (Paragraph 232) 

Reply of Government 

It is accepted that the development of certain co1Iieries in the initial 
stages of the Second FiVe Year Plan was taken up by the Corporation with 
incomplete geological data. Care would be taken to ensure that such 
a situation does not arise in future. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals). 

O.M. No. C3-1O(6)/68 dated the 28th November, 1968]. 

Reeonuaeadatioa (Serial No. 55) 
The profitability in Bhurkunda Colliery in Karanpura Region is steadily 

going down. In 1963-64 the Comery showed a profit of Rs. 33.59 lakhs 
which came down to Rs. 19.24 lakhs in 1964-65 and further fell doWn 
to Rs. 9.68 lakhs in 1965-66. The Committee recommend that ihe causes 
of this steep decline in the profits of the colliery should be investigated and 
e1fec:tive steps taken to set the matterrigbt (Paragraph 233) 

Reply of \ Goftl'lllDelll 

The reasons for steep decline in profits of Bhurkunda Colliery between 
1963~64 and 1965-66 have been investigated as desired by the Committee. 
ThSB WU I Rlbstantial rise in the cost of prodUction at this colliery between 
1963-64 and 1965-66 on account of statutory :acrease ~ wage rAUl. !lid 
increase in prices of stor~ spares, and power tariff. MOreover, profit 
sbaring bonus which was not payable in 1963-~ bad become payable from 
1965-66. There was increase in payments of demurtagesin 1965-66 over 
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1963-64 of about 12 paise per tonne due chiefly to bunching of rakes and 
also difficulties in timely loading due to fall in order for slack coal. It 
might be mentioned that loading at this colliery is done in separate rakes 
for Steam and Slack coal from separate steam and slack bunkers, and 
difficulties are caused if the sequence of steam and slack rak~ cannot be 
maintained in supplies made by the Railways. There is also some increase 
in the computation of cost in 1965-66 due to a larger provision being made 
by the Corporation for bad and doubtful debts. While the cost of pro-
duction increased by Rs. 4.16 per tonne between 1963-64 and 1965-66 due 
to these reasons, the price of coal which was controlled increased during 
the period by Rs. 1.60 per tonne. However, the cases of this and other 
unremunerative collieries of NCDC are currently under examination by a 
Committee and the recommendation of the Committee for improving the 
profitability will be given due consideration when received. 
(Ministry of Steel, Mines & Metals, (Department of Mine~ & Metals, 

O.M. No. C3-10(6)/68 dated the 25th January, 1969] 

Recommendation (Serial No. 56) 

The Committee regret to note that the assurance given to the Estimates 
Committee did not come true. Not only did the Corporation not earn 
profits as estimated, but on the contrary has incurred huge losses. The 
need for the public undertakings securing a reasonable return on the capital 
invested in them cannot be too strongly emphasized. The Committee 
recommend that the Corporation should make strenuous efforts to improve 
its prctitability by increasing efficiency and affecting economy. They hope 
that the Corporation would be able to attain a rate of net profit equal to 
that in the priv3te aDd would thus favourably compare with the perfor-
mance of the private sector. (Paragraph 239) 

Reply of Government 
In the Third Plan, the cumulative net profit of NCDC after providing 

for full depreciation (which amounted to Rs. ,20.39 crores) and interest 
charges etc. was Rs. 0.47 crores. The main reason for the shortfall in 
anticipated projects was that due largely to lack in growth of steel produc-
tion and power generation, the demand for coal did not build up as the 
planners had anticipated, and almost throughout the Third Plan, and more 
particularly from 1963 onwards, the large production capacity built-up by 
the Corporation with heavy investment could not be utilised to advantage. 
While the average capital investment per tonne in private sector mines 
which were operating in the Third Plan was only around RIO. 16, as most 
of the mines in that sector are manually worked, the investment in the 
new large and mechanised mines of NCDC was about Rs. 80 per tonne, 
which is in line with some of the modern mechanised mines in the private 
sector. Economics of such mines are dependent to a large extent on 
optimum utilisation of the capacity. A mechanised unit,' unless worked 
to a high percentage of its capacity, tends to become highly uneconomical 
and much more so in comparison with manually worked unit. Moreover, 
in making comparison between the performances of N.C.D.C. and indivi-
dual concerns or units in the private sector, it has to be borne in mind 
tbat tbe profit and 1000 of N~ ifi lD¥ JYS1iltant of the· profits/losses of 
26 different collieries of which some are old and almost exhausted, some 
new and highly remunerative, and some DeW but not very. remunerative. 
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1be old Giridih collieries which the Corporation has been running under 
a Preskiential Directive incurred a total loss of Rs. 2.32 croces in the 
Third Plan which largely offset the profits earned by other collieries. Also, 
NCDC was required to take up the development of new collieries almost 
entirely in virgin areas where a good deal of expenditure bad to be incurred 
on provision of roads, buildings etc. on which the private sector does not 
bave ordinarily to make much investment. As a Government Corporation, 
N.C.D.C. was also expected, from the beginning to provide wages and 
amenities of various kinds on a more generous scale than what is usual 
in the private sector. 

The recommendation of the Committee that the NCDC should make 
strenuous efforts to improve its profitability so as to earn a rate of net 
profit atleast equal to that in the private sector when it reaches full pro-
duction is accepted. Efforts are being made by the Corporation to raise 
sales and production with a view to making optimum use of the production 
potential built up. As a result of these efforts, the Corporation was . able 
to raise its production in 1967-68 to 10.35 million tonnes as against 9.49 m. 
tonnes in 1966-67 and expects to raise it further to about 12.5 million 
tonnes in the current year 1968-69 and over 14 million tonnes in 1969-70. 
Measures have also been initiated for re-organisation of operations in some 
of the losing mines, and closing down of depleted pits. Steps have been 
taken for better maintenance of equipment and stepping up repair of sick 
equipment and for raising the output per manshift, and thereby improving 
production and profitability. This Department has been and will continue 
to press the N.C.D.C. to show better results all round. 
{Ministry of Steel, Mines & Metals, (Department of Mines & Metals, 

O.M. No. C3-10(6)/68 dated the 25th January, 1969] 

Reeom ........... (Serial No. 60) 

The Jagannath colliery will be reopened only when the Talcher power 
station is fully commissioned. It is thus clear that no use of the dragline 
has been made since its arrival in India in February 1965. The Committee 
consider it very unfortunate that machinery which was not required ~ 
diately was imported resulting not only in blocking of huge funds but also 
loss due to deterioration etc. The Corporation should exercise greater 
foresight in placing orders for machinery so that such instances do not :recur. 
(Paragraph 264) 

Reply of GotetiilliEilt 

The recommendation has been noted. 'The Corporation will exercise 
due care in future in so far III posslole to avoid instanees of this nature. 
[Ministry of Steel. M'mes & Metals, (Department of Mines & Metals), 

OM. No. 0-10(6)/68 dated the 25th 1anuary, 1969] 

Recwe 7 ..... (SeNI No. 61) 

The Committee ftiCOmmend that the Oovetnment examine tLe quediM 
of inclusion of penalty clause for late delivery ill the model agreement with 
aD foreigD firms. (Paragraph 266) 
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Reply of Government 
Government accept the recommendation and will examine the question 

of inclusion of penalty clause for late delivery in the contracts with all 
foreign firms. 
[Ministry of Petrolt;um & Chemicals & Mines & Metals (Department of 

Mines & Metals), O.M. No. C3-10(6)/68 dated the 9th April, 1969]. 
RecommeDdation (Serial No. 63) 

The Committee are surprised to note that no regular enquiry was 
conducted to investigate the causes of fire which resulted in such a huge 
]oss and the matter was considered closed only on the basis of the report of 
the Area Genera] Manager. The Committee ~re surprised to note that 
even the Principal Technical Officer who visited the colliery when the fire 

I was being dealt 'with did not make any report on the causes of fire. They 
are of the view that this failure on the part of the Principal Technical 
Officer shows his indifference or lack of proper appreciation of the gravity 
of the matter. The Committee would like to be re-assured that the fire 
was not due to sabotage or negligence on the part of any employee of the 
Corporation. The Committee recommend that in future a regular Enquiry 
Committee should invariably be set up to investigate the causes of such 
accidents and report promptly submitted to the Board. (Paragraph 282) 

Reply of Government 
Signs of spontaneous heating were first noticed in the Talcher Colliery 

on 31st July 1963 in a large area which had been depillared with sand 
stowing more .than a year ago. It was found that some coal in the roof 
which had Dot been taken out at the time of depillaring had fallen and was 
getting heated. A report giving relevant facts was sent by the Area General 
Manager on the same day both to the Managing Director at Ranchi and 
the Mines Department. After this, various measures were taken in COlT-
sultation with the Regional {nspector of Mines, Chaibasa and the Chief 
Inspector of Mines, Dhanbad to isolate completely the worked-out area 
which was d,eveloping spontaneous combustion and partial working was 
resumed from 21st August 1963. On 20th September, it' was, 
however. found that in another depillared or worked out area in 
No. 6 North East district of the Colliery there was heating in incipient 
stage. As there was danger of the fire ultimately spreading to the 
working area and consequent loss of machinery and valuable coal reserves, 
urgent steps were taken to seal off the entire area and to withdraw the main 
items of equipment and machinery in an organised way and to allow the 
mine to be inundated with a view to extinguish the fire completely 
before resuming fresh operation. All these measures were taken with the 
approval of the Managing Director, the Director of Production who was 
the Chief Technical Officer of the National Coal Development Corporation 
and after close consultation with the Inspectorate General of Mines who gave 
detailed instructions regarding thickness masonary stoppings, and other 
measures for sealing off the mine and preventing the ipread of the fire to 
adjacent coal reserves. 

As would be clear from the . facts set out above, the fire llid not occur 
aU of a sudden. There was also no out break of fire to the areas which were 
being worked but there was dsk 01 lire t6 tb~~ grew: due to ijJODtilDOOU~ 
t53LSS/69-3 



heating in adjacent goaves or worked out areas. The problem remained 
under continuous study by the technical ofticers of the Corporation and the 
Inspectorate General of Mines (now called Directorate General of Mines 
Safety) from 31st July to the end of September. It will be appreciated 
that in the circumstances, there was no real need or cause tor instituting a 
formal enquiry to investigate the causes of fire. 1bere is also no doubt 
whatsoever that the fire was not due to either sabotage or negligence on 
the part of any employee of the Corporation. 

It may also be stated that the entire machinery of the' working area 
which was thus allowed to be inundated to prevent the spread of fire 
including all rails, mine cars, conductors, insulators, locos, haulage engines. 
coal cutting machines and cables were removed before the area was finally 
sealed off and within I! months of the decision taken to seal the mine, 
working was started in a new area of the TaJcher mine with this machinery. 
The recovery of the machinery and equipment involved great risk when the 
fire in the adjacent goaves was rising and Jhere were poisonous gases in 
the area from which machinery had to be removed, and the officers, stat! 
and workmen were congratulated for the excellent work done. 

However, the Government agrees with the recommendation of th~ Com-
mittee that in future a regular enquiry committee should invariably be set up 
to investigate the causes of such occurrences and a, report submitted to the 
Board of Directors and Government. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Mines), 

O.M. No. C3-10(6)j68 dated the 28th November, 1968]. 
Rec:ommendadon (Serial No. (5) 

The Committee coll$ider it regrettable that the stores received by the 
Corporation were not verified at the time of their receipt. The packages 
were received in 1961, i.e. 5 years after the establishmeDt of Corporation. 
1t is a matter of surprise that the Corporation was not able to streamline 
its stores organisation during all this period and have put forward the plea 
that the organisational set up of stores was incomplete. No effort appears 
to have been made by the Corporation to find OUt whether the package 
containing the missing part'l had been actually received or whether it was 
subsequently pilfered. The Committee regret to note that due care was 
not exercised by the Corporation on receipt of machines and equipment 
purchased by it. (Paragraph 294). 

Reply of Govenuaent 
The observation of the Committee has been noted. 
Suict instructions have since been issued for v.:nficat.ion of each 

consignment immediately after receiPt sO that where any shortage or damage 
is noticed. the matter can be taken up promptly with the Railways and 
Insurance. 
(M:nistry of Steel. Mines & Metals, (Department of Mines & Metals). 

O.M. No. C3-10(6)/68, dated the 25th January, 1969]. 

Recommendation (Serial No. 67) 

The CommiUtt I1rc !urprhcd to note that it took IDa Corporation 3 
years and four months to discover the loss of the components and 9 months 
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thereafter to address the firm to supply the missing parts and a further 
period of one year to ask for the release of foreign exchange. The Com-
mittee are unhappy at such unjustifiable delays and hope that the Corpora-
tion would ensure that such delays do not recur in future. This is another 
instance where Corporation has suffered loss due to its failure to inspect 
plant machinery on receipt. The Committee would suggest that all machi-
nery etc. must be inspected on receipt in: order to ensure that it is in accord-
ance with the order placed. (Paragraph 298). 

Reply of Government 
Strict instructions are being issued for verification and inspection of all 

machinery, equipment and stores immediately on their receipt in the Stores. 
[Ministry of Steel, Mines & Mettals, (Department of Mines & Metals), 

O.M. No. C3-10(6)/68, dated 2~th November, 1968]. 

Recom........talion (Serial No. 68) 
The Committee are unhappy to note that important documents like 

credit notes and consolidated bills are not traceable. This shows that no 
care was exercised in the maintenance of important records. The committee 
recommend that the procedure should be streamlined to avoid recurrence 
of such instances. All efforts should also be made to get the claims paid 
early. (Paragraph 304). 

Reply of Government 
In terms· of the supplies of Iron and Steel Materials received by the 

various collieries of National Coal Development Corporation under DLF 
scheme, National Coal Development Corpor~tion is to ~t from the Iron and 
Steel Controller/an amount of Rs. 1.59 lakhs as reimbursement of freight 
charges. National Coal Development Corporati!lfl has already received a 
sum of Rs. 17,800. Against a claim of Rs. 85,800 which as returned 
original1y by the Iron and -Steel Controller, a claim for Rs. 63,364 was 
resubmitted with all documentary evidence and payment of this sum has 
also been received from the Iron and Steel Controller. The total amount 
so far recovered is thus Rs. 81,164. Against the balance amount of 
Rs. 77,636, the Corporation has since obtained necessary details of credit 
Notes for a sum of Rs. 47,000. The Railways are being contac.ted for 
giving a certificate in lieu of receipt of the 3J!I.oumfrom National, Coal 
Development Corporation. On receipt of this certificate from the Railways, 
the claim will be submitted to the Iron and Steel CoIl'troller. Steps have 
also been taken for locating the credit notes and other documents for the 
remaining sum of Rs. 31,oqo in the offices of various collieries and every 
endeavour is being made to realise the claim for the full amount. 

The Committee's observation about stream-lining the procedure to avoid 
recurrence of such difficulties has been noted. 
[Ministry of Steel, Mines & Metals. (Department of Mines & Metals). 

O.M. No. C3-10(6)/68, dated the 28th November, 1968]. 

RecommeDdation (Serial No. 69) 

The Committee feel thm N. C. D. C. staff ,,"ere negligent in allowing 
outsiders to take away coal from the stocD, without authority. It is said 



28 

that no records of the quantities of coal issued were being maintained. 
't:here was obviousl~ no proper ~h~k against pilferage of stocks. In the 
vIew of the ComOUllee, responsibilIty for not maintaining proper records 
of iss~ must be fixed. The Committee also hope that the management 
would now gear up its organisation so as to ensure that stocks of coal and 
other articles are not pilfered away. (Paragraph 308). 

Reply of Governmellt 
When coal is issued to the colliery staff f~~ their consumption from 

central points, a record of the total quantity issued is maintained. It would 
appear that in the Gidi colliery substantial quantities of coal were stocked 
on the ground at a number of places spread over an area of about 2 square 
miles durin& the initial stages of development when railway transportation 
was not available there and arrangements for mechanised loading had not 
come into usc. It came to the notice of the project management that the 
eontractors' 'Staff had taken some coal for domestic consumption from time 
to lime and a claim (or payment was preferred agai1l9t' the contractor. The 
amount is proposed to be recovered ~ore Dlaking the final payment to the 
contractor. There were no formal requisitions for coal from the contractor 
and as such there were no formal issues 'to him. There was, therefore, no 
question of maintaining accounts of issue'S. 

2. Unauthorised removal of the coal by others also from ground stocks 
may, however, have taken place as the stocks were spread over a large 
area. With the provision of coal bunkers and mechanisation of loading 
arrangements, coal stocks are now generally well guarded in all the National 
Coal Development Corpn. Collieries including Oidi. The Committee's 
observation in the last sentence of the para has been noted by the National 
Coal Development Corporation for compliance. 

[Ministry of Petroleum & Chemicals & Mines & Metals (Department of 
Mines & Metals), O.M. No. C3-10(6)/68, dated the; 14th May, 19691. 

Rec:ommeadation (Serial No. 73) 
The management accepted the claim of the firm to a substantial extent 

even though the charge of underloading was not substantiated. Further, 
the object with which the claim of the firm was accepted i.e. the firm's order 
on Bachra Colliery would be retained and also that it would increase its 
off-take of coat to the extentpossibJe, was not achieved, as the firm took 
coal only upto May 1964 i.e. for only 14 months after the decision of 
making the payment was taken. 1'he Management could at least have 
entered irlto a firm contract with the firm for the continuance of sate and 
increased off-take in future, which does not appear to have been done by 
the Management. 

1be COmmittee are not satisfied with the manner in which this matter 
was settled by the Corpora\ion. The Committee are unable to understand 
how the underloadin~ of wagons which resulted in huge loss to the Corpora-
tion did not receive the attention of the management for the purpose of 
fixing the responsibility. The reply of the Ministry creates the impressions 
lhlt lucb ~rious IllIttCl1 Dl undGrlol~in~ 9f wasoos are treated by the 
Corporation as routine and unimportant. It appears that it was nobody's 
business to supervise the loading of wagons and things were left to go their 
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own way without any direction and control. The Committee recommend 
that a thorough enquiry be made into the causes of unde.rloading and respon-
sibility fixed. They also hope that such mistakes would not recur in future. 
(Paragraph 313-314). 

Reply of Government 
This matter has also been studied by Kamat Committee appointed by 

Government to go into the affairs of National Coal Development Corpora-
tiOn. In the light of the conclusion of the Public Undertakings Committee 
and Kama1 Committee, Otairman, NCOC has been asked to make an enquiry 
with a view to fixing responsibility for the lapses, if any. 

[Ministry of Petroleum & Otemicals & Mines & Metals (Department of 
Mines & Metals), O.M. No.'C3-1O(6)j68, dated the 9th April 1969J. 

ReoowllliwNation (Serial No. 71) 
The explanation of the Ministry does not appear to be satisfactory 

particularly in view of the fact that no difficulty has been felt in direct booking 
of materials to the respective colliery Rly. sidings, after the Area General 
Manager Kargali had issued a circular for booking material direct to the 
colliery in April, 1966. As the issue affects all the collieries 
of National Coal Development Corporation and not only Bokaro-
Kargali, the Committee hope that the matter ~ould be examined by National 
Coal Development Corporation in detail and suitable instructions issued to all 
the collieries as early as possible. (Paragraph 319). 

Reply of Govenunent 
The question whether the materials such as stores and spares, equipmentS 

are to be booked to the last 'serving' Railway Station or to tile private siding 
of the collieries has since been examined in detail. It has been decided that 
large or bulJcy items of goods for which full -wagons hav~ to be provided and 
which are ordinarily insured should be booked by Suppliers direct to the 
Colliery siding. In other cases where there is no full wagon load. dirctions 
should be given for booking of goods to the last 'serving' Railway Station so 
as to have the advantage of getting open delivery. 

[Ministry of Steel, Mines & Metals, (Department of Mines & Metals). 
O.M. No. C3-10(6)!68, dated the 28th November, 1968}. 

RecomnteIWIation (Serial No. 72) 
The Committee are of the opinion that the responsibility for mismanage-

ment and inefficiency of the Corporation lies on the shouldets of the top 
management of NCDC. The second line of management is equally to be 
blamed. (Paragraph 322). 

Reply of Govenunent 
The Committee appear to have come to the conclusion that there was 

mis-management and ineldency m the NCDC Mid thAt th~ rey~ibility 
for this lies with the top management as VI-ell as the second line of manage-
ment, on the basis of the statements made in para 321 of the ~eport. The 
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statemel:ltJ made in para 321 and the Government's remarks against them are 
given in the table below : 

Conc:lusion of the Committee 

(I) The Corporation could achieve a pro-
duction of only J 1 ·2 m. tonnes in 1965-
66 qainst target of 30·S m. tormes 
wbicb was later revised to 22 '45 miIliOD 
tOllDel. The Corporation d~oped 
only 16 collieries apinst the plaJmed 
tarpt of 27 collieria and even out of 
theIe sixteen, 8 collieries had to be c:loaed 
dowa. This resulted in machines and 
maapower remaininl idle to the extent 
~6I·2~~. 

(2) Tbue was heavy over-staffina in the 
Corporadon and consequently the Cor-
poration bad to pay retreDdunent com-
pensation of Rs. 32'34 lakbs upto lan-
uary,I967. 

(3) The outstandings of the Corporation re-
mained uurea.lised for Ioq periods on 
which interest amounting to Ri. 18 ·19 
lakbs could have been recovered during 
the year 1965-66, but was not done. 

(4) The Corporation had not been able to 
establilh a proper inventory control sys-
tem ill aU the collieries, and the wJue of 
the plant and machinery had risen from 
Ra. S60 lakhs to Rs. 1.833,80 lakhs be-
tween 1963-64 and 196!1-66. 

Comments of tile Government 

The revision of the production plans of 
the NCDC durinS the Third Plan was 
necessitated mainly by the slackness in 
coal demand which started in the 
middle of the plan period. The Coal 
Industry both in the private sector and 
the public sector experieDCed serious 
difficulties in the disposal of coal from 
1963-64 onwards. If the Corporation 
bad produced anywhere near the mid 
plan estimate of 22 ·4S m. tonnes or 
even UplO the built-upc:apaaty of 15 ·3S 
m. tOllllCS, it would have resulted in the 
locking up of several million tannes of 
coal in stock, heavy expenditure on re-
handling, loss due to deterioration and 
fire. A number of projects were given 
up and in certain projects work was 
slowed down when it became certain 
that there was not to be sufficient etTect-
ive demand to justify their working to 
capacity. The idle capacity at the end 
of the 3rd Plan was about 3S % and not 
68·2%. 

Retrenchment compensation was paid 
mainly to get rid of surplus labour at 
the old State Railway collieries in 
Giridih where coal reserves were near-
ing exhaustion and at the old collieries 
of Kargali and Bokaro where partial-
mechanisation had been introduced. 
As mentioned in the reply to Recom-
mendation No. 28, the Corporation has 
brought down manpower strength over 
the last 4-S years while additional de-
mand for manpower had arisen in cer-
tain development projects in proaress. 

The Corporation had to compeie with a 
large number of private collieries in 
depressed market conditions and it was 
not, therefore, in a position to take 
drastic steps against the parties who 
were delaying payments. A consider-
able portion of the outstandings is due 
from various Govt. parties who would 
not be normally willing to pay interest 
on over dues. The Coporation is tal-
ing steps to improve the realisation 
of outstandiDi dues from all parties. 

There was increase in the value of plant 
and machinery in J965-66 over 1963-64 
due larJIdy to suspensioniclosing down 
of seven projects which had been taken 
in hand eartier under the Third Plan 
and the slowing down of the pace of 
development in Olher projects due to 
slump iD the coal demand. Moreover, 
as explained in the preply to rec0m-
mendation No. 41, the total of Rs. 
1,833'80 laths in 1965-66 included plant 



CoDelusion of the Committee 

>(5) Out of 2J Revenue collieries as on 3Jst 
March, 1966, as many as 9 collieries in-
curred losses and the cumulative losses 
of the Corporation stood at Rs. 194 ·94 
lakhs and Rs. 160 ·70 lakhs as at the end 
of 1964-65 and 1965--66 respectively. 
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Comments of the Committee 

and equipment of the value of Rs. 69l 
lakhs which had been acquired before 
1963-64, but had not been taken into 
account earlier. The Corporation has 
been taking steps to reduce the invento-
ries and the value of plant and equip-
ment and stores as on 31-3-1968 has 
come down to about Rs. 13 crOre&. 

The 9 collieries which incurred losses in 
1965-66 included five old State collieries 
viz. Serampore, Kurharbaree, Talcher. 
Deulbara and Kargali. These collie-
ries have been continuously incurring 
losses. Some of the other collieries 
which incurred losses in that year had 
only then been· transferred from deve-
lopment to revenue account. The Cor-
poration has already taken various 
steps to improve the working of the 
collieries. It has further appointed a 
Technical Committee to go into the 
problems of all the losing collieries and 
to suggest further measures for improv-
ing their working. 

{Ministry of Petroleum & Chemicals &. Mines & Metals (Department of 
Mines & Metals), O.M. No. C3-1O(6)/68, dated the 9th April, 1969]. 

Recommendation (Serial No. 73) 
TIle Committee recommend that a high powered Committee assisted by 

technical persons fr.om outside National Coal Develop!l1ent Corporation should 
probe into the affairs of National Coal Development Ct.rporation in detail 
and the persons responsible for this sad state of affairs whoever they may be 
and wherever they .may be eniployed at present should be brought to book. 
(Paragraph 323). 

Reply of Government 
The Government ha<i already appointed a committee under the chairman-

ship of Shri G. R. Kamat, whose l1:errns of reference were comprehensive 
enough to include probe into the allegations of mal-practices and financial 
irregularities. The composition of the committee was such that besides the 
dlairman who is a senior retired civilian, it included a former member of the 
V.P. Legislative Assembly, who had been associated with,the probl~rns of 
the coal industry, and technical persons from outside National Coal Deve-
lopment Corporation. The committee submitted its final report to Govern-
ment on 19th August, 1968, which is under examination. 

[M"mistry of Petroleum & Chemicals & Mines & Metals (Department of 
Mines & Metals), O.M. No. C3-1O(6)/68, dated the 9th April, 1969]. 

Recommendation (Serial No. 74) 

The Committee feel that the Ministry cannot also be absolved of the 
responsibility in regard to the affairs of Na!ionaJ Coal Development Corpora-
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lion. 111 is a pity that the Government although aware of the distressing 
conditiom prevailing in N.C.D.C., did not take any effective action all these 
years to improve matters. The Committee fC?el thM the administrative 
Ministries must keep a closer watch over the performance of the public 
undertakings under their control and take remedial action in time. 

Reply of Govenunent 
Governmeot have been conscious of the need to improve the performance 

of the National Coal Development Corporation, and from time to time have 
been pressing the Corporation to take various measures to that end. Qose 
watch on the performance is being kept. The conclusic:ms of the Committee 
on Public Undertakings in para 321 of their Tenth Report have been dealt 
with in detail in reply to recommendation No. 72. Many of the difficulties 
laced by the N.C.D.C. have been due to the magnitude of the development 
programmes for achieving the Plan targets during the Third Five Year Plan 
and the speed with which these were undertaken. The continued recession 
in the consuming industries such as stcel, power etc. has aflecJted the coal 
demand which has remaincd stagnant over a number of years, with the result 
that the present production is considerably lower than the capacity built up 
by the Corporation. In spite of these difficulties, since the inception of the 
Corporation upto and including 1966-67, it has been able to meet from its 
current earnings, the requisite depreciation and interest charges as also the 
losses of.. the order of Rs. 3 crores on Giridih collieries which are continued 
under a f residential directive. It has provided Rs. 27 crores from its internal 
surpluses towards its investment programmes and paid Rs. 17 crores interest 
on Government loans. With a view to improving its working, as has alreadv 
been stated in our reply to RecOmmendation No. 73, Government had 
entrusted a comprehensive enquiry On N.C.O.C. to a Committee under the 
Chairmanship of Shri G. R. Kamat in July, 1967. The Committee has 
recommended several steps to bring about overall improvement and tone up 
efficiency in the working of the N.C.O.C. Action has already been initiated 
on these recommendations. The weaknesses and shortcomings of the 
undertaking pointed out by the Committee on Public Undertakings have been 
duly taken note of and suitable remedial action on the lines indicated in the 
replies to the various recommendations is being taken. As a r~ult of these 
measures and with the increase in the demand for coal it is hoped that the 
perfomlance of the Corporation would show improvement in future. Already 
N.C.O.C. has shown signs of recovery from the recession in coal demand and 
the Corporation expects to produce about 12.5 million tonnes in the current 
year as .against 10.35 in t 967-68 and 9.49 in the earlier year. 

As regards Committee's observation that the adm"*trative Ministries 
keep a closer watch over the performance of the puplic undertakings under 
their control and take remedial action in time, the matter is under the 
cOAsideration of the Government. 
[Ministry of Petroleum & Chemicals & Mines & Metals (Department of 

Mines & Metals), O.M. No. C3-10(6)/68, dated the 9th April, 19691. 

F1Irther Information called for Ity the COllUlliltee 

Please furnish :l copy of the Kamat Conunktee R.eport. 
Whether the report has since been ex~~ and if so, what action has 

been taken on the various recommendations? 
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The Committee recommended that the administrative Ministries must keep 
closer watch over the performance of the Public Undertakings under their 
control and take remedial action in time. In reply it was stated that the 
matter was under the consideration of ~e Government. 

Whether the matter has since been considered and if so, what action has 
been taken in the matter? 

[Lok. Sabha Secretariat O.M. No. 24-PU/67, dated the 29th November, 
1969]. 

Reply of Government 
As desired, a copy each of the Kamat Committee Report and of the 

statement showing the decisions of Government on the recommendations of 
the Committee are sent herewith. In accordance with the recommendation 
of the Committee on Public Undertakings certain measures have been" evolved 
so that the administrative Ministry may keep a closer watch on the perform-
ance of the Public Undertakings. A copy of the Ministry of Finance O.M. 
No. 2(34)/69-BPE(GM), dated 7-7·..1969 indicating the directions in 
which action is proposed to be taken was furnished to the Lok Sabha Sectt. 
with this Deptt.'s O.M. No. C2-6(28)/68, dated 19-9-1969. As proposed 
in the Ministry of finance O.M. referred to, reporting system has been 
reviewed and the returns to be submitted by the Corporation to Govt. have 
been slightly revised. The Secretary in this Department has decidecf. to hold 
six monthly meetings to review the performance of the various puHlic entcr-
prises under the administrative control of this Department. 
[Ministry of Steel, Mines & Metals (Department of Mines & Metals) D.O. 

1\0. C3-1O(6)/68 Vol. II, dated the 15th Decembcr, 1969]. 



CHAPTER m 
RECOMMENDATIONS WHICH THE COMMIlTEE DO NOT DESIRE 

TO PURSUE IN VIEW OF GOVERNMENT REPLY 

RecODUDeDdadoa (Serial No. J) 

The Committee regret to note that initiallv N.C.D.C. did not make any 
independent assessment of the country's demand for coal. However, N.CD.C. 
bas DOW started reviewing the estimates periodicaJly. The Committee would 
recommend that in order to avoid lOsses and in the interest of efficient and 
smooth working, the Corporation should itself independently estimate the 
demand for coal and try to reconcile with the targets fixed by the Government 
(Paragraph 11). 

Reply of Government 
The demand for coal is a derived demand. Assessment of coal demand 

for tbe country as a wholc, on a long term basis, is possible only on the basis 
of Plan targets in respect of the various coal consuming sectors. . This 
Ministry, in consultation with the Planning Commission and all the concerned 
agencies however reviewed this assessment from time to time. The Corpora-
tion do not do so, as there are limitations on their making such assessmcnt, 

. but they do estimate periodically the demand of coal produce in their own 
collieries, which they would continue to do. They also make estimates of the 
probable level of demand for their coal for one or two years ahead on the 
basis of information regarding expected increase/decrease in demand by their 
present and prospective cus~omers. The Com~ttee"s rec,~mmendation that 
the Corporation should itself ~ndependently eshmate the d~mllnd has been 
noted and will be complied with to the extent pmsibJe. 
'IMini~try of Steel Mines & Metals, (Department of Mines & Metals). O.M. 

No. C3-10(6)/68, dated the 10th October, 1968]. 

Recommendation (Serial No.7) 
The Committee feel that the increase of stocks at pithead did not justify 

raising of the targets during the years 1962-63 Ito 1964-65. It appears that 
all the factors were not taken into consideration while fixing annual targel<;. 
The Committee regret to note that the targets were r~vised frequently and 
even these revised targets were not near the mark. The Committee hope that 
in future realistic targets would be fixed to ensure that there are little or no 
variatiom between the actual production and the targets fixed. (Paragraph 
26). 

Reply of Govenunent 
During the years 1962-63 to 1964-65. the NCDC hlld fixed the annual 

production targets, after taking into consideration, among otht:.r things, the 
planned targets of the year for expansion of power, steel etc., for which the 
Corporation was expected to supply coal. The Corporation bad to constantly 
review irs production programme on die basis of the ready market for its 
coal and the targets had to be revised in the course of the year when it was 

34 



\ 35 

found that there were likelihOOd of delay in the commissioning of the power 
plants, viz., Patratu, Talcher, Delhi Electric, Harduaganj etc. Scallilg down 
of consumption of coal by Hindustan Steel Ltd. which Was linked with the 
Corporation's coal projects for supply of coal, also affected the Corporation's 
t~get of production. As ¢he development of different c9al based industries 
did not progress as anticipated, revisions in the target of coal production had 
to be made. 

The stocks held at pithead by the Corporation on 31 SIt March 1963 and 
31st March., 1964 were only about 7 % of the total annual production or kss 
than one month's production which cannot be regarded abnormal. This 
-compares favourably with the closing stock of 5.2 million tonnes for the year 
1963-64 l!gainst an All-India coal production of 64 million tonnes.The 

-stocJcs increased in 1964-65 to about 9.8% of the production due to delay 
in the commissioRing of the various power 'stations. 
[Ministry of Petroleum & Chemicals & Mines & Metals (Department of Mines 

& Metals), O.M. No. C3-10(6)j68, dated the 18th July, 1969]. 

Recommendation (Sel-ial No.8) 

The Committee are unable to accept the interpretation put forward by 
the represeotative of N.C.D.C. on the "loss on pithead stocks". Though 
tbe Committee agree that the losses were for the quinquennium ending 
31st March, 1966, they cannot agree that these losses were not business 
losses in the strict sense but were only cases of avoidable expenditure. The 
Committee are'of the view that as far as N.C.D.C. is concerned, these 
were actual losses and major portion of these losses could have been 
eliminated if accurate estimates of demand had been made or production 
limited to sale or efforts made to minimise losses by proper care at the. 
pit-hGid. Tb~y wouW urBe that while steps should be taken to ~se 
the Joss on rehandling as far as possible, the loss on account ot deteriorahon 
~h8UJd be eliminated altogether'. 

The Committee feel that in order to determine the true profits of the 
Corporation every year, it is necessary to make an allowance for loss due 
to inevitable rehandling. The Committee hope that standards will now be 
fixed for such loss after ascertaining the position in this regard in the 
private-sector. 

Reply of Government 

N. C. D. C. has been trying to keep down the Joss 00 pit-head stocks by 
limiting production from month to month to the level orders are available. 
However it may please be appreciated that such loss cannot be eliminated al-
together in the normal working of any large undertaking· due to following 
reasons :-

(a) stocks may accumulate sometimes due to shortfallio supply 
of wagons even if there is very close regulation of production 
on the basis of orders; 

(b) sometimes an appreciable quantity of slack coal for which 
there is no immediate demand may have to be dumped which 
may not have sufficient orders; 
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(c) it is not also desirable to disturb frequently the production 
\ trends to cater to a fluctuating market. 

It may be mentioned that loss due to deterioration in coal stocks may 
not actually arise as the deteriorated stocks hllve been and are being sold 
by N. C. D. C. at prices higher than the original sale value of the coal 
taking advantage of the successive increases during recent years in the price 
of coal. However, the amount written off was to ensure that closing stocks 
were not overvalued. 

The Committee have appreciated that some amount of rehandling of 
stocks is inevitable. The cost of rehandling varies from colliery to colliery 
depending on various factors, and provision is made by N. C. D. C. in tbe 
accounts for expenditure incurred on rehandling on the basis of reports 
from each colliery. Expenditure has to be incurred on rehandling in 
private collieries also and there would be variations from one unit to 
another, and from time to time depending on circumstances. This is a 
problem which is affecting the entire Coal Industry and is not peculiar to 
N.C.D.C. 

As desired by the Committee, the N. C. D. C. is studying the problem 
of rehandling losses in the light of their own experience and data available 
from Private collieries to fix standards for such loss. 

[Ministry of Steel, Mines & Metals, (Department of Mines & Metals)~ 
O.M. No. C3-IO(6)/68 dated the 10th October, 1968] 

Further Information called for by the ColDIDiUee 

Whether the standards for the loss due to inevitable" rehandling of coaf 
have since been fixed and if so. the details thereof? When has the study 
been undertaken and what are the results? 

[Lok Sabha Secretariat O.M. No. 24-PU/67 dated the 29th 
November, 1969]. 

Reply of Govenunent 

The frequency and quantum of rehandling as a result of stocking of 
coal arc dependent on many variable and indeterminate factors on which 
the Corporation has very little or no control at all. Cost of rebaDdling 
also depends on various factors, e.g. the production of the unit, avaUabiIity 
and the arca of the stockyard, distance of the stockyard from the loading 
point, size and quality of coal etc. It is, therefore, very difficult to lay 
down any standards/norms in the matter. A Omnnittee under a alief 
Mining Engineer has, however. been formed to assess possibilities of fixing 
such standards/norms. The Corporation is also in touch with other Ullits 
of the coal industry fOr the purpose of finding out the practice foDowed by 
them. 

[Ministry of Petroleum & Chemicals & Mines & Metals (Department of 
Mines & Metals), D.O. No. C3-10(6)/68 Vol. n, dated the 15th 

December. 1969}. 
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Recommendation (Serial No. 12) 

Although the Committee agree that some teething troubles were inevit-
able in view of its being the first washery in the country, they are unable 
to understand why it has not been possible for the Corporation to achieve 
the rated capacity even after 8 years of its commissioning. N. C. D. C. 
should by now have acquired sufficient experieD:ce in the establishment and 
functioning of such washeries and the Committee hope that the management 
would be able to achieve the rl;!ted capacity at an early dale. The Com-
mittee regret that the washery has not been able to work even for 14 opera-
tional hours. The Committee desire that the Government should examine 
as to why 16 hours working- was envisaged in the Project Report and why 
N. e. D. C. has not been able to work the washery even for 14 operational 
hours. They recommend that effective steps should be taken to increase 
the working hours of the washery from the present 13 hours to at least 
14 hours. (Paragraph 44). 

Reply of Govemment " 
The specifications sct out while tcnders were invited for the setting up 

of the Kargali Washery required the hourly capacity to be 525 tons and the 
annual throughput 2.2 million tons. The offer finally made by the tenderer 
was for hourly capacity of 463 tons. Normally, washeries work for 
2 shifts in a day but the actual washing hours are between 4000 to 4200 
in a year. This is the basis adopted in all the HSL & NCDC washeries, 
set up subsequent to the installation of Kargali Washery. On this easis, 
the daily input for Kargali Washery would work out to 463 X 14 = 6482 
tons and annual input to 1.94 million tons. 

This rate of input of about 6,500 tonne per day has been achieved by 
the Kargali Washery on a number of days, but it has not been able to sus-
tain this rate on account of various factors such as : 

( I) Inadequate and erratic supply of wagons for movement of 
clean coal, resulting in stoppage of the washery and even the 
connected mines for several hours in a day. 

(2) Inadequate and irregular movement of middlings due to periodi-
cal failure of the aerial ropeway system of the DVe. 

(3) Frequent interruption in power supply which affect the func-
tioning of the washery over much longer periods within the 
actual period of power breakdown due to jamming of pipes 
etc. 

Constant efforts are being made to overcome these and other difficulties 
and to improve matters. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

O.M. No. C3-10(6)/68, dated the 25th January, 1969]. 

Reeommendation (Serial No. 13) 
The Committee feel that there is no reasoBable explanation for 

excessive percentage of rejects to the total input. The Committee recOM-
mend that the Corporation should make an earnest effort to see that the 
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percentage of rejects is brought down to a reasonable level. The Com-
mittee are very unhappy that the washery has not attained the rated capa-
city so far. (Paragraph 48) 

Repl,. of Govenmaeot 
Several tests were conducted by the C.F.R.I. on the Kargali and Dobra 

coals before specifications were drawn up for design of Kargali Washery. 
The yield percentage of clean coal and consequently of rejects depends 
upon the quality of input from time to time. The thick seam of KargaIi 
extends over Kargali, Bokaro & Chalkari collieries and varies in quality 
from place to place and foot by foot along its thickness. Besides, there 
have also been variations in the quantities of coal drawn from each of these 
collieries to form the blend which was put into the Kargali Washery. It 
is mainly on account of the wide variations in quality of the input that 
there are periodical variations in yield percentage of clean coal & rejects. 
The washery has however, maintained a steady quality of output to reed 
the steel plants, although the quality of the input fluctuated from time to 
time for the reasons mentioned above. 

Every effort is being made to keep the percentage of the rejects to the 
minimum. During the period April, 1966 to May, 1968, the rejects per-
centage came down to an average of 11. 74 and the Corporation is being 
asked to maintain and if possible improve upon this. ' 

So far as the observation of the Committee on non .. attainment of the 
rated capacity of the washery is concerned, reply to recommendation No. 12 
may kindly be seen. 
[Ministry of Steel, Mines &. Metals, (Department of Mines &. Metals). 

O.M. No. C3-10(6)/68 dated the 25th January, 1969]. 

RecolDlllelldatioR (Serial No. 16) 

The Committee were informed during evidence that no responsibility 
had so far been fixed for the failure to incorporate the correct rate in the 
contract. The Committee are of the view that in such matters there must 
be no delay in fixing the responsibility and they urge that responsibility in 
this case should be fixed at an early date and recovery made to the extent 
of the loss. (Paragraph 56) 

Reply of Govennnent 
The tender for modification and expansion of Kargali washery was invit-

ed in February. 1962. As the quotations received were not acceptable, 
the N.C.D.C invited in October 1962 fresh quotations from the same 
tcndercrs and the contract was finalised with the West German Fmn in 
March. 1963. In the meantime, the Stores Department of the N.C.D.C. 
revised the issue rate of cement in July 1962 from Rs. 140/- to 
Rs. 155/- per ton, but this increase in the rate of cement was not noticed 
at the time of calling fresh quotations. 

2. It is difficult to 6x respM,Smillty lor the omission on any J7ilI1i'ulif 
individual at this point of time. The N.C.D.C. have, however, taken 
adequate measures to ensure proper scrutiny by their Internal Finance 
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before draft contracts are finalised. The recommendation is noted for. 
compliance in future. 
[Ministry of Petroleum & Chemicals & Mines & Metals (Department of 

MiRes & Metals), O.M. No. C3-lO(6)j68 dated the 19th September, 
1969]. 

- Recommendation (Serial No. 21) 

After the receipt of the report of Indian Bureau of Mines in 1963 
that coal seams of 50' thickness with an overburden of 150' 
thickness existed in the area, it was felt that exploitation of coal at that 
depth through deep blasting would affect the buildings through vibration. 
During the evidence the Jt. Secretary of the Ministry also stated that these 
buildings would not last for more than 40 or 50 years. 

In view of this position, the Committee are not convinced with the 
argument that the expenditure incurred had not been infructuous. They 
consider that if further construction of buildings had been stopped in 
March, 1963 on receipt of report from Indian Bureau of Mines, instead 
of waiting till July, 1963 much of the infructuous expenses could have· 
been saved. The Committee regret the leisurely way in which matters are' 
dealt with by NCDC. (Paragraph 70-71) 

Reply of Government 
In the coal fields, the construction of miners quarters etc. on coal' 

bearing lands is often unavoidable. Specific reference to this aspect bas 
been made in page 23 of the project report. The Miners quarters etc. 
which were being constructed in 1963 would have a life of about 30 years. 
1he site of construction was at the opposite end of the quarry, and the 
effective vibration would have been felt only after the workings bad reached' 
fairly close to the site of the buildings, a process which would have taken. 
about 30-35 yearS! in the ordinary course. As it is, the Singrauli-I coal' 
mine project for which these quarters were built was suspended towards 
the end of 1964 because of inadequate growth of coal demand in the 
country. The miners quarters and other building.c; which were constructed' 
do not therefore run any risk whatsoever of being affected by deep blasting 
within their life span. Out of 743 quarters constructed, all but about 
100 are allotted to workers employed in the nearby Singrauli II or 
Jbingurdah mine. The remaining quarters will also be occupied by 
workmen of Jhingurdah as the manpower increases with further develop-
ment of the Jhingurdah mine in the course of the next year or so. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

O.M. No. C3-1O(6)j68 dated the 28th November, 1968]. 

Recommendation (Serial No. 25) 
The Committee note that in almost all these collieries manual loading 

was resorted to even though the project report had en:visaged mechanical' 
loading of underground pull. Except in the case uf Korba no reasons 
have been given for change over to manual loading in other collieries. 
The Committee recommended that it should be investigated by an indepen-
dent autborityas to why these collieries had to resort to manual loading 
when ~c proviOOn for IDerbaniclll loading hadbMn made in the 
Project reports. (Paragraph 93) 
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Reply of Government 
It bas been ascertained that there was change over from mechanical 

to manual loading in Saunda, Sayal 'D', and Gidi 'A' as in the steep 
inclinations .of these seams, it was not found feasible in practice to use 
the mechanlcal loaders. The project reports for these collierieS! were 
considered by the Board of Directors in May and October 1959. Doubts 
were expressed even then about the practicability of using mechanical 
loaders in the steep inclinations of the seams in these collieries. The 
senior technical experts, whose advice was available to the Corporation 
at that time, however, felt that considering the great advantages of mechani-
sation for large-scale coal production, it would be desirable to introduce the 
use of mechanical loaders. While approving the project reports, the Board 
noted that jf there was practical difficulty in using the mechanical loaders, 
they could be shifted to other projects which were being taken in hand 
and where satisfactory conditions existed for the use of such equipment. 
I t is apparent that the Corporation took a calculated risk in providing tor 
purchase of heavy duty loaders. There does not appear to be any scope 
for doubt about the facts and circumstances under whicb manual loading 
was resorted to instead of mechanical loading, and Government do not 
consider it necessary to institute in the circums.tances any further enquiry. 

It might be mentioned that the heavy loaders obtained for this project 
have been deployed in other projects where the seam inclination is not very 
steep. 

{Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 
O.M. No. C3-10(6)/68 dated the 28th November, 1968]. 

Recommendation (Serial No. 26) 

The Committee observe that ~ strength of staff as on 1-4-1967 ex-
<:ceded the total strength of staff required for full production. At the 
time of full production the staff strength in all these collieries should be 
12074, whereas even before reaching that stage 14612 persons had been 
employed. These collieries had thus been over-staffed by 2538 persons. 
Since none of the mines bad reached the targetted capacity of production, 
the figures are not exactly comparable. H the figures are adjusted on the 
basis of production achieved, the present strength of staff would be very 
much on the high side. The Committee are unable to understand. as to 
how the management assessed the surplus staff at 391 persons on 
30-9-1967. (Paragraph 98) 

Reply of Government 
The Project Report figures of man-power requirements and the actual 

man-1JOwer employed at any project are not strictly comparable as some 
of the project reports were prepared when adequate geological and drilling 
data were not readily available and deviations have, therefore, been made 
during the implementation of the projects. Out of 26 revenue collieries, 
Section III of the Audit Report (Commercial) 1967 has listed 5 collieries 
where the man-power deployed has been regarded as excessive in compa-
rison with the estimates given in the original project reports. In 3 out 
of these 5 collieries, namely, Saunda, Sayal-D and Gidi-A, the project 
report provided for mechanised loading operations but mechanisation was 
not found feasible in practice and manual loading was introduced. It 
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would appear from the category-wise figures given under para 90 of the 
report, that the total strength of monthly-paid and daily rated workers in 
each of these projects is substantially lower than the project report provi-
sion. 1bere is increase only in. the. number of piece-rated workers em-
ployed as loader9 due to change from mechanised loading, as originally 
envisaged, to manual, loading. It would also appear from the statement 
under para 90 of the Committee's report that the man-power strength has 
been progressively brought down after 1-4-1964 in these collieries having 
regard to the lower level of output in conditions of recession. 

In Korba colliery the increase in man-power over the project report 
estimate is also only in respect of piece-rated workers employed as loaders 
due to change over from mechanical loading~ as provided in the original 
project report, to manual loading for the reasons set out in para 91 of the 
Committee's report. 

The project report figure (1847) fOr the remaining colliery, Kurasia, 
is not comparable with the actual staff strength on 1-4-1967 
(3217) , for this is an old colliery and the project report 
estimate of man-power requirement is only in respect of additional man-
power for expansion, and. did not include existing workmen nUfnbering 
1948. This was pointed out in the replies furnished by the Ministry (vide 
para 91 of the Committee's report). 

It might be pointed out that there are difficulties in adjusting the man-
power strength from time to time strictly in proportion to the actual 
output. The basic establishment of the mine, maintenance staff etc., 
have to be pr~'lVided more or less on a unifonn basis throughout after 
completion and commissioning of the project. With fall in output or 
with pegging of production at a lower level, there may be some scope for 
reduction in daily rated and piece-rated men, but any significant adjustment 
in man-power can be achieved only over a period of time considering the' 
difficulties of development and retrenchment. Details of the surplus of 
391 persons on 30-9-1967 assessed by the Corporation, are as follows: 

,. Deulbera Colliery 
Kurasia Colliery 
Korba Colliery 
Manikpur Colliery 

Banki Colliery 

90 Sand loaders 
6S Kamins 

225 VVagonloadeB. 
1 Asstt. Engineer (Mechanical). 
1 ForernaniChargeman. 
3 Electrician 
1 Engineering Assistant (Civil) 
1 Civil Surveyor 
1 Probationary Assista:at Engineer 

(E&M). 
1 Engine Wright 
2 Drivers. 

391 

A Committee consisting of Senior Officers bas been appointed by the 
National Coal Development Corporation to carry out a detailed examina-
tion of the strength of man-power presently employed in various National 
Coal Development Corporation projects and to make recommendations for 
reduction/adjustments in man-power strength where necessary or desirable. 
LS3Im/69---A 
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This Committee is expected to submit its report by the end of 
November, 1968. 
[Ministry of Steel, Mines " Metals, (Department of Mines " Metals). 

OM. No. C3-10(6)/68 dated me 28th November, 1968]. 

Farther lDformation called for by the ColDIDittee 

Whether the Committee of Senior Officers have since submitted their 
report and if so, what action has been taken by the Corporation to reduce 
the man-power strength. 
[Lok Sabha Secretariat O.M. No. 24-PU/67 dated the 29th November, 

1969], 

Reply of Govemment 
The Committee of senior officers appointed by the NCDC to look into 

the ma,n-power employed at various collieries has submitted its report to 
the Corporation. TIle report is now under examination in the NCDC. 
[Ministry of Petroleum and Chemicals and Mines " Metals (Department of 
Mines" Metals) D.O. No. C3-l0(6)/68 Vol. II, dated the 15th December. 

1969], 

Recommendation (Serial No. 27) 
The Committee are surprised to note that unskilled workers who are 

ostensibly employed by N.C.D.C. to work in the collieries are officially 
made to work as private servants of officers at various levels. The Com-
mittee strongly deprecate this practice. Whereas· the undertaking bears 
the expenditure on these labourers, they are engaged in private work of 
officers and do no productive work for N.C.D.C. It adds to the cost of 
production. The Committee recommend that this system of allotting un-
skilled labourers to officers should be stopped forthwith. (Paragraph 100) 

Reply of Govenunent 
The Committee's observation that unskilled workers employed in the 

collieries are made to work a'l private servants of officers would appear to 
be based on some misapprehension. The correct position is that one 
attendant and one or more Malis are provided to officers at various levels 
following the practice in the coal industry, under a resolution passed by the 
Board of Directors at their meeting held on 4/5.7.63. Thus undermanagers 
and officers drawing pay of Rs. 400-1250/- are allowed one attendant. 
Officers drawing pay m a scale of which the minimum is Rs. 1100 or more 
are given, in addition, one Mali. Officers drawing pay in scales of which 
the minimum is not less than Rs. 1100 are allotted two Malis if they are in 
occupation of pre-Corporation bungalows which have large compounds. 
It seems desirable that bungalows having sizeable compounds in the collieries 
are looked after and maintained satisfactorily. 

Onlv one Orderly peon is provided even to senior managerial person-
nel and no Orderly peon is allotted to junior officers. The collieries are 
situated mostly in out of the way places and the provision of a personal 
attendant at the residence of the officer may not be regarded 8r'J being en-
tirely without justification. 
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The whole question was once again placed before the Board of Direc-
tors at their meeting held on 5th October, 1968. After careful considera-
tion, the Board reached the conclusion that it would not be desirable to 
withdraw bungalow attendants considering the circumstances under which 
the field officers in the collieries have to work. The provision of a Mali 
under the existing or4ers of the Board was also justified. However, the 
Olairman, National Coal Development Corporation, has already taken 
steps to discourage and prevent unauthorised use of colliery workers in 
excess of the provision of Board's orders. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

O.M. No. C3-1O(6)/68 dated the 28th November, 1968]. 

Recommendation (Serial No. 28) 
The Committee regret that an important matter like building up the 

staff strength beyond the provision of the Project Reports which involved 
financial drain on the resources of the undertaking was not brought to the 
notice of the Ministry or top management from time to time. The Com-
mittee can understand the Ministry's failure to notice it but they cannot 
visualise how the top management missed the huge excess in staff strength. 

The Committee feel unhappy that the staff in collieries was increased 
without due regard to the needs of the projects and heavy amounts had to 
be paid as compensation for compulsory retirement to normalise the heavy 
overstaffing. The Committee recommend that the Ministry should exercise 
suitable checks on the staffing of the undertaking so that there is no idle 
man-power in the undertaking and the operation costs are brought down. 

. (Paragraphs 104-105) 

Reply of Government 
It has been explained in the reply to recommendation No. 26 that the 

figures of actual_ employment in the various collieries are not strictly com-
parable with the figures mentioned in the project reports as there have been 
several deviations from the original project reports in the course of imple-
mentation, as a result of the actual working conditions encountered. The 
increase in employment over project report provision in four out of five 
projects dealt with by th(' Committee in paragraphs 90-97 of its report is 
in the number of piece-rated workers or loaders. These increases have 
been necessitated due to the change over from mechanised loading as en-
visaged in the project report to manual loading which became necessary in 
view of the working conditions actually encountered. In the fifth case viz. 
Kurasia, the excess is due to the fact that the provision made in the project 
report was only for the expansion of the colliery from its original· produc-
tion and did not include the workers who were already in position. 

2. The Corporation had to pay retirement compensation to personnel 
in the Giridih Collieries who had become surplus due to depletion of 
reserves and consequent closure of pits/fall in P!oduction. Such compen-
sation became payable in Bokaro and Kargali collieries where a number of 
persons who were employed in the collieries even before they were taken 
over by the Corporation for manual removal of overburden became surplus 
with the mechanisation of overburden removal and the partial mechanisa-
tion of ccai removal. Attempts are being made to persuade some more 
workers in the KargaIi-Bokaro area to retire voluntarily on payment of 
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by improvement in the output per man-shift. 

3. It may be pointed out that the Giridih collieries as well as Bokaro-
KargaJi Collieries were old state Railway Collieries taken over by the Corpo-
ration in 1956 and the personnel, who were subsequently retired with the 
progress of mechanisation or fall in production, had been there even earlier 
and were not recruited by the Corporation. 

4. In this connection, it may also be mentioned that the Corpn. has 
lucceeded in reducing total man-power employed from about 73,000 in 
1964 to about 66,900 during a period when 14 new units requiring more 
personnel have also been developed. 

5. Since 1964, all recruitment has been stopped excePt where suitable 
persons were not available for any vacant post. Further, orders have been 
lSSued in March, 1968 that no recruitment should be made even against 
actual vacancies or sanctioned posts without the prior sanction of the Man-
aging Director. For ensuring that these instructions are strictly complied 
with, a statement of the man-power deplored under each category is obtain-
ed monthly from each project, and scrutlDised at the Headquarters. 

6. However, in order to exercise greater check in future, it is proposed 
that the phased requirement of mao-power corresponding to various 
stages of development and production be indicated in the project report 
itself I and that these figures be adhered to as far as possible. A detailed 
and careful examination of the man-power strength employed in all projects 
has also been taken up by the NCDC. NCDC is also being advised to 
submit annual statements of man-power employed in various projects to 
help the Ministry to appreciate the position. 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 

O.M. No. C3-1O(6)/68 dated the 25th January, 1969]. 

Reeommendatloa (Serial No. 29) 
It has been pointed out in the Audit Report that the non-achievement 

of target production of 30.5 million tonnes by the end of 1965-66 resulted 
in machines, buildings and man-power remaining idle to the extent of 68.2 
per cent The Committee deprecate the failure of the management to take 
effective measures to implement the recommendation of the Estimates 
Committee. The CommIttee hope that the Management would now bring 
the, entire resources of men and material into full use. (Paragraph 108) 

Reply of Govemment 
Originally, NCOC's target for the Third Plan was 30.5 -million tonnes 

by the end of 1965-66. The actual production in the last year of the Third 
plan was 9.68 m. tonnes. Since 9.68 is approximately 31.8 per cent of 
30.S, Audit appear to have concluded that machines, buildings and man-
fO'!Iet" to the extent of 68.2% (100-31.8) remained idle. This conclusion 
IS based on the 8S..q)mption that investment for a capacity production of 
30.5 m. tonnes had actually been made by the Corporation. It was pointed 
Wl in this Ministry's comments on the audit .review se~t to the Director of 
Commercial Audlt In PebmlfY. 1967 that thi3 16UlJUlpwn was not correct. 
Audit appear to have accepted the argument that the figure of investment 
of Rs. 126.55 crorea mentioned by them ill the draft audit review was not 



correct, and they deleted this figure in the final review, but they did not 
modify their conclusion regarding idle capacity based on this incorrect 
assumption. 

2. The Audit report itself mentions that, against the plan for develop-
ment of 27 new collieries during the Third Plan period, the Corporation 
took up the development of only 16 out of which again, 8 were subsequent-
ly suspended due to slump in the coal market. The figures of expenditure 
given in the table contained in paragraph 3 (a) of the Audit Report and 
reproduced in paragraph 7 of the Committee's Report show that the invest-
ment made in many of the projects was a small part of the total cost as 
estimated originally in the project reports. Moreover, in comparing the 
original project report estimates with the actual expenditure incurred, it has 
to be remembered that through-out the Third Plan period and more espe-
cially, after 1962 there was an almost continuous rise in prices and wages 
resulting in considerable increases in the capital cost. 

3. The total capital expenditure of the Corporation by 31.3.66 (end of 
Third Plan) was Rs. 126.55 crores but as shown below this figure includes 
expenditure incurred on (a) wash eries, prospecting and boring for future 
projects, (b) the Korba Central Workshop, and (c) expenditure for 
advance action on Fourth Plan projects : 

Total capital expenditure incurred as on 
31-3-1966 
Less: 

(i) Investment on washeries ., Rs. 9 ·99 crores 
(ii) Expenditure on advance action 

for 4th Plan .. Rs. 10 ·50 crores 
(iii) Expenditure on prospecting and 

boring for future plans .. Rs. 6 ,20 crores 
(iv) Expenditure on Central Work-

shop, Korba .. Rs. 0 ·76 crores 
Net Capital expenditure on coal production and 
related activities 

Rs. 126 '55 crores 

Rs. 27·44 crores 

Rs. 99' 11 crares 

The net capital expenditure on coal production etc. was Rs. 99.11 
crores. This includes (i) a sum of about Rs. 59 crores spent by the end 
of the 2nd Plan and (ii) a capital expenditure of Rs. 4.47 crores on seven 
closed projects (vide statement under para 7 of the Committee's report). 
The total expenditure incurred in the Third Plan on coal development 
(excluding closed and suspended mines) was Rs. 35.61 crores for the 
development of 22 Third Plan collieries. Against this number 19 collieries 
continued to be under development by the end of the Third Plan and the 
investment made on these projects could be remunerative only after they 
go into production. For the remaining 3 Third Plan collieries viz., Bisram-
pur, South Balanda and Churcba the total project provision was Rs. 16.88 
crores for a target production of 4.3 million tonnes. Investment made in 
these collieries by the end of the Third Plan was Rs. 13.18 crores and 
production capacity developed was 1.6 million tonnes. The coal develop-
ment target had been reduced from 30.5 million toones to 23.50 million 
tonnes after the mid-plan appraisal in 1963. As the slump in coal demand 
continued in 1~64, 1 projoota wwr; 'l~ \JQWD, and there was deliberate 
slowing down/curtailment of programmes also in some ci the other projects 
and restrictions were imposed on actual production to match with effective 
demand. 
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4. The Committee has observed that the management did not take 
effective measures to implement the recommendation of the Estimates 
Committee for an expert study into the causes of the idle capacity of men 
and machines. In this connection, the reply furnished by the Government 
to the Estimates Committee may kindly be referred to. This reply reads 
as follows: 

"The idle capacity arises from two sets of causes. One is related 
to extraneous factors such as transport capacity or the level of demand. 
There is not much that the Corporation can do directly about these 
factors. The other is the idle capacity arising out of the inadequate 
utilisation of machinery. This ~ a matter which is constantly under 
review by the Corporation and detailed studies, particularly about 
the methods of work, have been undertaken by the industrial Engineer-
ing Department of the Corporation!' 

It will be appreciated that the Corporation was obliged to restrict actual 
production due to slump in the coal market having 35% of its built up 
capacity unutilised and that it could have only added to its already heavy 
unsold stocks if it had tried to utilise its capacity more fully. 

In the 7th Report of the Committee on Public Undertakings (3rd 
Lok Sabha) it was intimated that the Committee did not desire to pursue 
this recommendation in view of the Government's reply. It may not, 
therefore, be quite correct to say that the management failed to take steps 
to implement the recommendation of the Estimates Committee as the 
Committee itself was satisfied with the steps already being taken by the 
Corporation. These studies are still being conducted on a continuing 
baslS and efforts are made to obtain the optimum utilisation of man-power, 
ma,hiD"y and other investments SUbject of course to the limitations im-
posed by level of demand and availability of transport. 
[Ministry of Steel, Mines & Metals, (Department of Mines a: Metals), 

O.M. No, C3-10(6)/68 dated the 28th November, 1968] 

. Reconuneadatioa (Serial No. 32) 
Even after the Board had directed in August, 1966 that prompt steps 

should be taken to bring down outstandings against firm 'A' to Ro;, 15 
lakhs, the arrangements for direct payment by Harduaganj Power House 
were made only in the middle of February 1967 and the Bank guarantee 
was increased as late as June, 1967. The outstandings were again allowed 
to increase to Rs. 32 lakhs which shows the Fompt and resolute efforts 
have not been made to bring down the outstandings. 

The Committee regret to note that the outstandings against firm 'A' 
had been allowed to increase to a high level, even though the firm had always 
defaulted in clearing the outstandings within the credit period. This Com-
mittee recommend that immediate arrangements must be made to recover 
the outstandings directly from all the parties to whom the coal was supplied 
through firm 'A' and if it is decided to continue dealing with the firm, its 
security amount should also be increased. 

The Committee·· also regret to note that in spite of the fact that the 
Corporation were aware that the assets of the firm were encumbered and 
adequate security could not be obtained by way of hypothecation of these 
assets, the outstandings against this firm were allowed to increase to 
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Rs .. 34 laths ,at one stage and were left at Rs. 28 lakhs even as late as 31st 
August, 1967. The Committee recommend that the firm should be asked 
to offer unencumbered assets as secllrity and the outstandings should also be 
brought down to a safe limit a'S speedily as possible. (Paragraphs 130-131-
J32). 

Reply of Government 
The question of speedier reduction of outstandings against the Frim 'A' 

as well as others- has been constantly under review by the management and 
the Board of Directors of NCDC and the position as it obtains now is that 
the firm 'A' has increased the amount of security in the form of bank 
guarantee to Rs. 10 lakhs in addition to offering for hypothecation unen-
cumbered properties valued at over Rs. 11 lakhs. It has also arranged 
for liquidation of arrears in instalments of Rs. 1.50 lakhs per quarter in 
addition to adjustment of the commission on current sales against arrears. 
A decree for Rs. 15 lakhs secured by the firm under orders of the Calcutta 
High Court has also been agreed to be assigned to the Corporation, enabling 
the Corporation to withdraw immediately a sum of Rs. 5 lakhs deposited so 
far against this decree and also withdraw future deposits as per orders of 
the High Court. The level of current transaction with the firm has been 
limited to Rs. 7 lakhs per month excluding supply to Harduaganj Power 
House, which makes direct payment to the Corporation. 

The Government has been regularly advising the Corpora1ion to ensure 
that the outstandings against this and other firms are reduced and are fully 
covered by baole guarantee. The Corporation is again being advised to 
take appropriate action in this regard. 
[Ministry of Petroleum & Chemicals and Mines & Metals (Department of 

Mines & Metals), O.M. No. C3-1O(6)/68 dated the 9th April, 1969]. 

Recommendation (Serial No. '33) 
No efforts were made to keep the outstanding within the credit period. 

The Committee recommend that a thorough investigation should be made 
into these cases to fix responsibility for allowing the oustandings to increase 
beyond the amount of security and extension of credit period without 
approval of competent· authority. The Committee further recommend that 
effective steps be taken to obviate the recurrence of such cases in f.uture. 
(Paragraph 140). 

Reply of Government 
A statement giving details of outstandings against various parties and 

information relating the amounts of Bank 2llarantee and othe-r securities, 
if any; furnished by the parties is placed before the Board of Directors at 
their periodical meetings. While a number of steps had. been taken to 
'expedite clearance of outstandings, such as issue of notices, personal dis-
cussions. etc., the Corporation had not taken drastic steps by suspending 
despatches or instituting civil proceedings as it has been operating in a highly 
competitive market. In the slump conditions prevailing in the coal industry, 
a fall in the level of sales andconsequerifly of production would have resulted 
in much heavier damage than the loss of interest on overdues. It may be 
pertinent to mention here that the Corporation's sales to middlemen and 
other private parties are mostly of slack coal for which the demand still 
continues to be low in relation to the present production capacity. Narmally 
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about 40 per cent of the coal produced in a mine consists of. Black and even 
if there is adequate demand for steam coal, the production has to be slowed 
down and sometimes stopped. if the corresponding slack coal is lifted in 
time. 

2. As regards Committee:s rec.5lmmendations that effective steps be 
taken to obviate the recurrence of such cases in future, it might be men-
tioned that this question was considered by the Board of Directors at their 
meeting in May, 1968 in the context of the recommendations made in this 
behalf by the Guha Committee and the observations of the Committee on 
Public Undertakings. TIle Board had decided inter alia as follows: 

(i) Endeavours should be made to enter into long term agreements 
for direct sales flo Government undertakings. 

(il) Managing Director be authorised to fix credit periods ranging 
from 4IS to 90 days in respect of sales through middlemen. 

3. It has been reported by the Corporation that in the present depressed 
market conditions and in the context of decontrol of coal, it is essential for 
maintaining and further improving the current level of sales, production 
and profitability that there should be considerable flexibility in the terms 
and conditions of sales, subject to such safeguards and precautions as 
might be considered necessary for safeguarding the Corporation'~ dues. 

4. It is, however, considered necessary that the outstandings of the 
Corporation should be reduced as much as possible and the recent decisions 
taken by the Board of Directors should help in course of time to bring 
down Corporation's dues. The Government have been regularly advising 
the Corporation to ensure flhat the outstand!.ngs ~gainst the middlemen are 
reduced and are fully covered by bank guarant~e. The Corporation is 
again being advised to take appropriate lWuon in this regard. 

S. In this connection the Kamat Committee has made several recom-
mendations for reducing the outstandings of the Corporation. A number 
of these recommendations have already been accepted fur impleme'1tation 
by the National Coal Development Corporation. 
[Ministry of Petroleum &. Olemicals and Mines &. Metals (Depart .nent of 

Mines &. Metals), O.M. No. C3-1O(6)/68 dated the 9th April, 1969]. 
Rec:oIDIIIfIIIdaoo (Serial No. 34) 

The Committee are unhappy to note that no action was taken against 
MIs. Ramjidass Sharma &. Bros. for issuing cheques which were not 
honoured. The Committee are unable to understand why supplies to this 
firm have not been discontinued by terminating the contract. The Com-
mittee recommend that it should be examined whether criminal proceedings 
can be instituted against this firm for issuing post~ated cheques which were 
dishonoured by the Bank. 

The Committee are surprised to note that although it was decided in 
January, 1967, to serve I~ notice on the firm, NCDC have not been able 
to complete legal formalities for filing the suit even after a lapse of one 
year. Such delay in taking action against defaulting parties is unhealthy 
as it creates an impression that meddlemen can default on payments with 
impunity. Besides this, other firms against whom there are larger out-
standings no legal action appears to have been initiated. 'The Committee 
recommend that proIQpt and effective steps must be taken to bring the 
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outstandings to the level of bank guarantees and in future ontstandings 
should not be allbwed to exceed the amount of total financial coverage. 
Where a finn does not liquidate its outstandings within a stipulated period' 
immediate legal action must be taken to recover the outstandings. (Para-
graphs 142-143). -

Reply of Government 

Mis. Ramjidass Sharma & Bros. had paid Rs. 1.46 lakhs out of the 
total sale value of Rs. 2.86 lakhs and post-dated cheques for the balance 
had been obtained from them (knowing that they were post-dated) as a 
measure of safeguard pending the opening of a Bank Guarantee by the 
party. When the first cheque was returned by the Bank, the matter was 
taken up with the firm teJegraphically and they confirmed in writing on 
24-12-65 that the return of the cheque was regretted, that it had been 
occasioned by unforeseen circumstances and that they would open a bank 
guarantee by January, 1966. There was at that time no reason to distrust 
the Of/fill fides of the party as more than half of the total value of the coal 
despatched had already been paid by them and the Corporation was 
interes~ed in promotin~ its sales and considered that a certain latitude to 
the customer was justified in the prevalent state of the coal market. Although 
the party confirmed in writing that they would be opening a bank guarantee 
by ] ,muary, 1966, no consent letter for further despatches was issued in 
their favour after the return of the party's first cheque was brought tu the 
notice of the Sales Department and the Accounts Office. However, one 
consignment of about 1500 tonnes of slack coal went through after this. 
This despatch could have been Sltopped at the risk of th~ Corporation having 
to pay freight charges for returning the wagons. Since the party had all along 
been stating both oraDy and in writing that they would be making the pay-
ment soon, it was not considered necessary to stop the despatch of tbis 
consignment of coal in the overall interest of the business. This was a 
normal business risk which the Corporation had to take in the market con-
ditions which are heaVily weighted against the producers of coal at present. 

2. The question whether criminal action could be taken against Mis. 
Ramjidas Sharma & Bros. has been examined in consultation with the 
Solicitor of the Corporation. The opinion of the Solicitor is that when a 
post-dated cheque is dis-honoured there is only a breach of promise for 
which a civil suit can lie and that there is no element of cheating. He has 
also quoted certain court rulings on the subject and stated that no criminal 
case lies in the circumstances of the case and even if one is filed, it cannot 
succeed. 

3. A civil suit for the recovery of the amount due was filed in January, 
1968. The delay in filing the suit is regretted; but it occurred due to the 
fact that after the cheques had been dishonoured by the bank, efforts were 
made to persuade the party to pay the amount as it would have saved time 
by dealing with the party directly in preference to the institution of legal 
proceedings. 

4. As regards the Committee's recommendation relating to financial 
coverage for the outstandings, the detailed reply given in respect of recom-
mendation No. 33 may kindly be referred to Government also consider 
that the outstandings of the Corporation should be reduced as much as p0s-
sible and have advised 'the Corporation to take appropriate steps. The: 



50 

Corporation is fully alive to the situation and is ~ effective steps to 
reduce the outstandings as much as possible. 
[Ministry of Petroleum & Chemicals and Mines & Metals (Department of 

Mines & Metals), O.M. No. C3-1O(6)/68 dated the 10th June, 1969]. 

FIII'theI- Information called for by the Committee 
Recommendadon (Serial Nos. 31, 33 an4 34) 

Please furnish the details of the outstandings against various parties and 
the latest information relating to the amounts of Bank gu1V1lDtees and other 
securities. 

What results have been achieved by the undertaking asa re!>ult of im-
plementation of the recommendations of the Kamat Committee? 
[Lok Sabha Secretariat O.M. No. 24-PU /67 dated the 29th November, 

1969]. 

Reply of Government 
The outstandings against various parties as on 30-9-69 are given in the 

attachc.'<i s.tatements. (Appendices I and 11). 
As recommended by the Kamat Committee a special Officer was 

appointed to look into the outs tan dings which were pending for a long time. 
This Officer has since identified the various items and the reasons for which 
they have not been settled. and action is proposed to be taken. by tbe NCDC 
expeditiously for settling these overdues. The outstandings beyond the 
credit period pertaining to 1967-68 and earlier years have been brought down 
from Rs. 4.53 crOfts on 30-9-68 to Rs. 3.25 crores on 30-9-69. The 
percentage of outstandings beyond the credit period against all parties 
excluding M.P. Electricity Board and Renusagar power company the dISputes 
with whom are under arbitration, to the average montbly sales to such 
parties has come down from 160 on 31-10-68 to 141 on 31-10-69. 
[Ministry of Petroleum & Chemicals and Mines & Metals (Department of 
Mine, & Metals). D.O. No. C3-10(6)/68 Vol. n, dated the 15th Decem-

ber, 19691. 
Recommendation (Serial No. 35) 

It is surprising that the matter of charging interest on large outstandings 
due mainly from Rnilways was not placed before the Board of Directors till 
1967 even though the reactions of aU the parties were available to NCDC 
as far back as in 1965. The interest foregone for only one year i.e., 1965-
66 worked out to Rs. 18.19 lakhs. 

During evidence the Committee were informed that most of the private 
collieries charged interest from the purchasers of coal for outstandlDgs 
beyond the credit period. In view of this, the Committee would recommend 
that the question of levying interest should be re-examined in the Jight of 
-recommendations of the Committee appointed by the Board of Directon, 
and positive steps should be taken to prevent accumulation of ontstandings 
.with middlemen and others. (Paragraphs 149-150). 

Reply of Goftt'ltlllfllf 
Altho~ the· matter was not formally placed before the Board of 

Directors till 1961. the monthly statements of-outstandings were considered 
by the Board from time to time, and they were aware of the difficulty in 
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making realisation of interest charges from customers including Govern-
ment Departments in a buyer's market. Also some of the out standings 
against the Railways as also other parties were on account of disputed bills/ 
counter claims. 0 In the conditions prevailing in the coal market, the ques-
tion of foregoing interest charges therefore hardly arises in any real terms. 

The Committee appointed by the Board of Directors with Shri A. B. 
Guha formerly Adviser, Planning Commission, as Chairman has recom-
men_ded the introduction of a system of giving rebate on coal prices for 
prompt payment and levy of interest on overdues. Having regard to the 
present market conditions, the Committee however recommended that the 
realisation of interest charges on overdues beyond 90 days might be waived 
with the prior approval of the Managing Director. After con!>idering the 
recommendations of the Committee, the Board of Dil'ectors noted that 
consumers including public sector units had refused to pay interest, and 
that in a buyers' market it had not been considered expedient [0 enforce 
the earlier decision regarding the levy of interest. The Board ccnsidered 
that while there was risk in introducing rigid terms and conditions of .. ale 
in the present circumstances, it would be advisable to demand payment of 
interest in case of overdues beyond the credit period, but the payment of 
interest might waived in suitable cases with the approval of the Managing 
Director. The Board have desired that they should be apprised nf the 
working of this arrangement from time to time, and that their further 
-orders should be obtained, when necessary. 

The Board desired that the suggestion for grant of prompt payment 
rebate to conspmers and middlemen should be examined further. 

It has been unofficially understood by NCDC that in actual practice 
private sector firms have also not been able, generally spe&icing, to realise 
interest charges on overdues against coal supplies. 
-{Ministry of Steel, Mines & Metals, (Department of Mines & Metals), O.M. 

No. C3-10(6)/68, dated the 28th November, 1968J. 

Further Information called for by the Committee 
What definite procedure is being adopted by the Undertaking ",;ith 

regard to the levy of interest and payment of rebate to consumers and 
middlemen and what results have been achieved as a result of such pro-
'cedure? 

How far the Undertaking has been able to prevent accumulation of 
outstandings with middlemen and others as recommended by the Committee? 
.[Lok Sabha Secretariat O.M. No. 24-PU/67 dated the 29th November, 

1969]. 

Reply of Government 
A Committee ot Directors headed by the Chairman, Neue has been 

appointed to review the working of the Sales policy of the Corporation. 
The work of this Committee is expected to cover measures for reducing 
the outstanding and the question of interest on overdues from private 
p'i11i~. 

lMinistry of Petroleum & Chemicals and Mines & Metals (Department 
of Mines & Metals)/D.O. No. C3-10(6)/68 Vol. II, dated the 15th 

December, 1969]. 
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__ ...... M-tIM (SerIal No. 37) 

The Committee regret to note that no positive steps were taken by 
NCDC to find out the reasons for losses amounting to over RI. 8 lakbs. 
Instead of making e1forts to find out reasons and realising the amounts from 
customers before they became time-barred, NCDC merely wrote off this 
amount as had debb from their books. The Committee recommend that 
investigation should be made into the causes of such losses, so that there 
may not be such recurrence. (Paragraph 163). 

Reply of Govenunent 

The amounts have been formally written off in the accounts but the 
claims against the various consumers are still being pursued. As a result 
of these efforts. a small amount of Rs. 6,761.20 has been realised. An 
Officer has been put speciallv incharge of this work and it is expected that 
these cases would be settled finally after considering in detail the reason~ 
for deductions made in the bills by the different consumers. 

The details of the amount of about Rs. 8 lakhs under "reasons not 
known" have been investigated and it has been ascertained that Rs. 5.53 
]akhs were deducted for the following reasons: 

1. Underloadinl .. 97,184 ·11 
2. Inferior quality .. 2.34,314 ·42 
3. Excess claim 19,751 ·65 
4. Kept in Rly. Deposit .. 47,857 '16 ,. Waul of D.A. NOle . . 67,821'20 
6. Differeuce In rates 12,452 ·71 
7. MispdatioD . . 3,606 ·73 
8. Aaainst RJy. claims 988'42 
9. MilSinJ walOD 2.136'89 

10. Recovery of excess payment .. 126 ·81 
II. Sales to 46,907'76 
12. Wbarfaac cbaracs 343·98 
13. Short receipt or coal .. 32·13 
14. Dernurraac 107·90 

5,33,631 ·87 

Efforts are being made to ascertain the reasons for the deductions of 
the balance amount of about Rs. 2.76 lakhs. 

A Committee bas been constituted to make recommendations regarding 
chlQlJleS in procedure and. administrative arrangements by means of which 
the deductions made by consumers through counter claims are settled ex-
peditiously. 
[Ministry of Steel. Mines " Metals, (Department of Mines " Metals),. 

O.M. No. 0-10(6)/68, dated the 28th November 1968]. 
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FwtIter lDIonutioIl called 101' by the Co-

Recomoaendatioo (Serial No. 37) 

Whether the investigations with regard to the balance amount of Rs. 2.76 
lakhs have been made and if so, the outcome thereof? 

How much of the total amount has been realised and what steps have 
been taken in the light of the recommendations regarding changes in pro-
cedure and administrative arrangements by means of which the deductions 
made by consumers through counter claims could be settled expeditiously. 
[Lok Sabha Secretariat O.M. No. 24-PU/67, dated the 29th November, 

1969). 

Reply of Government 
Out of Rs. 2.76 lakhs, as already intimated a sum of Rs. 0.071akhs has 

been realised. Reasons for deductions amounting to Rs. 1.13 lakhs have been 
ascertained as detailed below 

Underloading 
Inferior quality 
Sales tax 
Difference in rates .. 
Passed on carrying capacity 

TOTAL 

· . RI. O· JO lakhs 
.. Rs. 0 ·27 lakhs _ 
· . Rs. 0 ·20 lakhs 
.. Rs. 0 ·JS lakhs 
· . Rs. 0 ·01 lakhs 

.. Rs. 1·13 lakhs 

The balance amount of Rs. 1.56 lakhs relates to various State Government 
Departments. The consignees are numerous and spread over a large part 
of the country. As immense difficulty is experienced in obtaining the parti-
culars, it is proposed to drop the matter. The report of the Committee 
which went into the reasons for such deductions and measures to prevent 
their recurrence, is under active consideration. 

[Ministry of Petroleum & Chemicals, Mines & Metals (Department of 
Mines & Metals) D.O. No. C3-10(6) /68, Vol. II, dated the 15th Decem-

ber, 1969]. 

Recommendation (Serial No. 41) 
The Committee are surprised at the comparison suggested by the Minis-

try. Th.'! fact that the valu~ of stores had gone up from Rs. 560 lakhs to 
Rs. 1833.80 lakhs within two years time, i.e. from 1963-64 to 1965-66 was 
patent. 

Even if the year-wise increase is taken into consideration, the rise is 
75"1.8 per cent in 1964-65 over the figures of 1963-6a and 86.3 per cent in 
1%5-66 over those of 1964-65. The Committee are constrained to observe 
that the M"mistry are worried about the method of comparison but have 
not -given enough the progressive rise in the value of plant and equip-
ment. (Paragraph 179). 

Reply of Government 
The value of plant and machinery in stores was as follows :-
1963-64 
1964-65 
1965-66 

. . Rs. 560 -00 lakhs 
Rs. 984 ·27 Jakhs 

. . Rs. 1,81] -80 Iakhs 
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The iDcreases are mainly due to the fact that orders had been placed 

earlier for supply of equipment for opening 16 new mines for achieving the 
Third Plan Programme of building additional capacity for 18.5 million 
toones of coal. Some of thes:e projects had to be deferred/suspended as 
demand for c:oal during the Third Plan period fell short considerably of 
the anticipated target production. Moreover, this sum of Rs. 1833.801akhs 
as total value of plant and machinery in stores in 1965-66 included plant 
and equipment to the value of Ri. 691 lakhs which had been acquired 
earlier in 1962-63 and 1963-64, . but accounted for in 1965-66 only. If 
this amount is left out of consideration, the increase in value of stores in 
March, 1966, over that in March, 1965, works out to about 16%. Stocks 
of plant and machinery have since been reduced to Rs. 13.22 crores as on 
31-3-68 as a result of their utilisation in development projects, including 
wasberies. There will be further progressive reduction on a significant 
scale within 18-24 months. 

National Coal Development Corporation has since taken various steps 
to streamline the administrative set up of its stores and purchase Depart-
ment to ensure better inventory control. 

[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), 
O.M. No. C3·1O(6)/68, dated the 25th January, 1969J. 

Recommendation (Serial No. 4%) 

The Committee feel that no serious effort was made by National Coal 
Development Corporation to cancel the contracts with the result that a 
buge amount was blocked up as investment in surplus and unremunerative 
stores and equipment. The Committee recommend that the Government 
should look into the matter closely and fix responsibility for not cancelling 
these contracts. (Paragraph 184) 

Reply of Government 
It will appear from the statement in para 180 of the Committee's report 

at page 55, that orders for plant and equipment had been placed for most 
part in 1962-63 and 1963-64. The Corporation was required in the Third 
Plan to take up a laI'Re number of new colliery projects to develop a pro-
duction capacitv of 30.5 million tonnes by the end of the Third Plan period 
( 1965-66). As the time available for development \Tas extremely limited, 
and the lead-time for procurement of imported plant and equipment is nor-
mally 18 to 24 months, advance action had to be taken for the procure-
ment of essential plant and equipment. Even at the time of the mid term 
appraisal bv the Planning Commission (late 1963), the productioil target 
for the Corporation was placed at 22.45 million tonnes by the end of the 
Third Plan period. and the Corporation had to gear itself for achieving a 
production of 22.45 million tonnes. The demand for coal at the end of 
the Third Plan had been estimated by the Planning authorities in relation 
to the tal'Rets for production of steel. generation of power etc. and it was 
hardly possible for the Corporation or even the Ministry -at that stage to 
proceed on the assumption that even by the end of the Third Plan (1965·66) 
there would be no substantial increase in the coal demand. The question 
of cancellation of contracts could hardly arise before the end of 1964 when 
it was decided to suspend certain proiects because of the slow growth of 
demand. It was, bowever, too late at that stage to cancel the cOntracts 
which had been entered into as stated earlier mostly in 1962-63 and 1963-64, 
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as a substantial proportion of the orders were in respect of machinery re-
quired for foreign collaboration Projects and for Projects on which work 
was not suspended or slowed down. The machinery that was imported for 
projects which have been suspended or closed was diverted to other deve-
lopment Projects. 

It mi,ght also be' mentioned that the Kamath Committee which went into 
the question of purchase of equipment for the Third Plan projects have re-
marked that "even if we take into account the fact that at certain mines 
work has been suspended, the equipment as actually purchased is not in the 
awe,gate more than what was needed for the target production from the 
mines where work has not been suspended, except in respect of drag-
lines". ' 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals) ,. 

O.M. No. C3-10(6)/68, dated the 25th January. 1969]. 

Recommendation (Serial No. 43) 

There is a huge stock of imported plants, machinery, stores and spares 
which is not going to be utilized for a number of years. Before they are put 
to use the manufacture of these items would have commenced in India. 
Thus ordering of the machines far in excess of requirements has led to the 
blocking of precious forei.gn exchange. Besides the machinery will deterio-
rate durin,g the year while awaitin,g utilisation. (Paragraph 186). , 

Reply of Government 

It might be mentioned that a number of projects e.g. Banki, Surakachar, 
Manikpur, Sudamdih and Monidih had been undertaken with foreign collabo-
ration, and the agreement made with the foreign collaborators provided for 
supply of major items of equipment from these countries, This also applies 
to major items of equipment for tthe Washery projects. Many of these items 
are still not being manufactured in India and in a number of cases where we 
have placed orders with the MAMC they have not been able to meet the 
demand even after several extensions of the delivery schedule. It may not, 
therefore, be wholly correct to take the view that the import of the equip-
ment could have been avoided to any large extent. 

I 
It is also not correct to hold that the machines were ordered far in ex-

cess of the requirements. The Kamath Committee have concluded that in 
the aggregate, the availability of equipment for the projects is less than what 
was envisaged, and that even if we take into account that at certain mines 
work has been suspended, the equipment as actually purchased is not in the 
aggregate more than what was needed for the target production from the 
mines where work has not been suspended except in respect of draglines. 
While some blocking of forehm exchange has undoubtedly resulted from 
suspension of some of the development projects, slowing down of other 
projects, and restriction of the capacity/production of other mines due to 
s1ackness in coal demand, the purchase of and part payment for all this 
equipment which was purchased before deva1uation has also resulted in 
some savings. 

[Ministry of Steel, Mines & Metals, (Department of Mines & Metals)._ 
OM. No. 0-10(6)/68, dated the 28th November, 19681. 
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From the replies furnished by the Ministry the Committee can only 
.conclude that a complete and detailed analysis was not conducted by 
N.C.D.C. to find out the stores which are usable and which are surplus and 
hence required to be disposed of. Stores once declared surplus have been 
found to be usable on subsequent analysis. The Committee can only come 
to the conclusion that either the first scrutiny was superficial or on second 
scrutiny lots of stores earlier declared surplus have been categorised as 
usable in order to save the mana~ement from be~ blamed as extravagant. 
The C.ommittee urge that a proper assessment of the stores and spares must 
be made and the surplus stores disposed of early. For this the Corporation 
may consider . the advisability of availin/Z: the services of private organisa-
tions which are experts in raw materials and spares inventory control a 
su.2Restion with which the Managing Director of the Corporation seemed to 
agree during evidence. (Paragraph 198) 

Reply of Govenunent 

( 1) Information previously furnished to the Public Undertakings Com-
mittee reJ:tllrding disposal of surplus equipment at Central St9res, Barkakana 
is amplified as under: 

Out of the spare parts held in Central Stores, Barkakana, 881 items 
valued at Rs. 30.35 lakbs had been categorised as Insurance items and the 
remaining 4865 as non insurance items valued at Rs. 13.12 lakhs. The 
Central stores declared these non-insurance items as surplus on the basis 
of number of issues for three years and more. In accordance with the nor-
mal practice before anv item can be declared as dead surplus, the list of 
such items is to be circulated to all the Projects of the Corporation. In this 
manner, the list of 4865 items of non-insurance spare parts was cirCUlated 
to all the Projects. out of which, spare parts worth Rs. 5.39 lakhs were at>-. 
sorbed by tho .rroi~t5 and were th\l5 issued from the Central Stores, The 
balance of 3684 items valued at Rs. 7.73 lakhs declared as dead sur-
plus were thereafter circulated to other Government Departments and pub-
lie Undertakings and di~posa1 action is now being taken by calling for public 
tenders. 

It will be seen from the above that the action to reutilize spare parts 
worth Rs. 5.301akhs was a part of the normal drills adopted by this Cor-
poration in connection with the disposal of the surplus items and was not ... 
an attempt to reduce the maJlnitude of the surpluses. It will further be seen 
that this cannot be construed as any procedural lacuna or any deliberate 
attempt to save the management from blame. The confusion appears to 
have arisen because the stores valued at Rs. 13.12 lakhs instead of being 
declared 'provisionallv surplus' in the first instance were declared 'surplus'. 

2. Recommendation of the Committee that proper assessment of stores 
and spares be made and surplus stores disposed of earlv is accepted. As 
re~ards the SUjl~tion for utilisiDSl the services of private ~ation, it 
may be stated that the problem has since been studied in some <leptb by an 
expert committee appointed by the Ministry of Fmance, and also by the 
Kamat Committee in consultation with the officers of the CorporatiOn and 
the Corporation has taken certain decisions for reorganising stores and pur-
~base work for a proper assessment of surplus stores and spares and for 
<lisposa1 ~ dead surplus. It is not coosWered uccessary. tbczefore. to utilise 
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tile services of any private or~anisation in this connection presently for this 
purpose. 
[Ministry of Steel, Mines & Metals (Department of Mines & Metals), 

O.M. No. C3-10(6)j68, dated the 25th January, 1969] 

RecommendatiOn (Serial No. 48) 
The Committee regret to note that ,in spite of the Ministry being aware 

of the lack of demand for coal in 1964 due to slump in the market, the 
Corporation was advised to procure Plant· and Machinery for the target of 
production, which NCDC has not been able to achieve even now. The 
Committee are of the opinion that if preper care bad been taken, the pr0.-
curement of Plant &: Machinery couldbave been restricted, more or less, to 
tbe requirement of actual production. (Paragraph 212). 

Reply of Govenuaent 
By the end of 1964, the Ministry as well as the CorporatiOD had ~ome 

aware of the slump in coal market. It was, however, hardly possible at that 
stage to assume that the expansion of power and steel capacities to which 
the coal targets were related to a large extent would oot proceed as envisag-
ed in the mid-plan appraisal of the Third Plan carried out by the plannjng 
Commission in the latter part of 1963. Moreover, as orders had been placed 
for import of plant and machinery for the Third PIan projects mostly in 
1962-63 aod 1963,,-64, it was not practicable in 1964 to cancel or make 
substantial ~odifications inthecontractsjcollaboration agreements already.. 
entered into with foreign firms and governments. It might be mentioned 
that procurement of plant and machinery in any mine or other production 
unit cannot strictly be limited to the requiremeqt of actual production in a 
given year. The main items of equipment have to be installed for most of 
the mines/units even thouBh their full capacities may not be utilised in the 
initial stages of development and working. 
[Ministry of Steel, Mines & Metals (Department of Mines & Metals), O.M. 

No. C3-10(6)j68, dated the 25th January, 1969] 

Recommendation (smal No. 57) 
The Committee are concerned to note that in spite of taking action the 

Corporation had incurred demurrage and wharfage charges amounting to 
Rs. 9.21 lakhs during the year 1966-67. It will thus be seen that the 
demurrage and wharfage charges which has shown a declining trend since 
1963-64, have risen in 1966-67 over the previous year. No concrete results 
can be achieved unless there is greater cooperation between the Railways 
and co1lieries on the one side and between collieries and the sister depart-
ments _ on the other. The Committee recommend that immediate steps be 
taken to -implement the reports and recommendations made by the C0m.-
mittees and officers of the Corporation in order to reduce demurrage 
charges to the minimum possible. (Paragraph 249). 

Reply of Government 
The incidence of demurrage is heavy in collieries with mechanised load-

. ing arrang~ts mainly because the existing loading and weighment time 
153LSS/69-S 
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of S hours for a box rake is extremely inadequate. The question increas-
ing free loadin, time of box rakes at such collieries was taken up with the 
Rajlways and 15 presently under their examination. Other factors leading 
to detention of wagops and incurring of demurrage are bunching of steam/ 
slack rakes, supply of wagons on any day in excess of the day's allotment! 
production and supply of more than ODe rale at a time. 1bis whole ques-
tion was examined at great length by the NCDC Enquiry Committee, headed 
by Sbri G. R. Kamat which came to the conclusion that 70 to 80 per cent 
of the demurrase incurred can be avoided if the difficulties arising from the 
existing supply of wagons are removed, and the free loading and weigh-
ment time of five hours aUowed by the Railways to the collieries of Gidi A, 
Bburlamda and Saunda is increased to ten hours. 'I'lie collieries may have 
adequate elbow-room if for the present, free loading aud weighment time is 
increased from S to· 10 bours. These recommendatioDS have been referred 
to the Railways and are under their consideration. 
[Ministry of Steel. Mines & Metals < «Department of Mines & Metals), O.M. 

No. C3-10(6)/68, dated the 28th November, 1968] 

Further Iaformation called for by the Co ..... ttee 
Whether the recommendations of the Kamat Committee have since been 

considered by the Railways and if so, what decisions have been arrived at? 
What steps have been taken to reduce the incidence of demurrage and 

what results have been achieved? 
[Lot Sabba Secretariat O.M. No. 24-PU/67, dated the 29th November, 1969] 

Reply of GonrD8lebt 
The Kamat Committee had recommended that the free loading time 

allowed to NCDC's collieries in Karanpura ma), be increased from the exist-
ing S hours to 10 hours. After consideration of the report,. a Study Team 
comprising of an Officer of the Railways _and the Chief Mining Engineer of 
the Coal Board was appointed to examine this question. The report of 
this Study Team is now under CODsideratiClll of the NCDC. After the com-
ments of the Corporation are received, a decision will be taken in the matter. 

As submitted already, substantial reduction'in demurrage is possible only -
if the rules regarding loading time are liberalised. In the meantime, the 
Corporation is taking such steps as to instruct field officers to maintain com-
plete records of Joading and to fix respoosi'bility for demurrage and recover 
It where necessary. from the loading contractors. 
[Ministry of Petroleum and Chemicals and Mines &: Metals· (Department of 
Mines & Metals) D.O. No. 0-10(6)/68, Vol. II, dated the 16th Decem-

ber, 1969] 

RecotmmdatioD (Serial No. 58) 

The Committee are not bappy with <the non-fixation of responsi'bility for 
loss which as admitted by the Ministry was due to negligence of NCDC 
staff. They fail to understand why no action was taken by the Corporation 
to bring to the books the persons responsible for such negligence. The Com-
mittee recommend that proper action should be taken not ooly to fix res-
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ponsibility but also to ensure that in future demurrage charges are not incurr-
ed due to negligence of NCDC staff. They also hope that outstanding 
demurrage charges would be promptly recovered from the contractors res-
pcnsible for the delays.· (Paragraph 255). 

Reply of Government 
The demurrage in question was incurred during the period January to 

December 1961 at Bokaro Colliery. The amOunt of demurrage payable 
was subsequently brought down after discussion with the Railway authorities 
and on a pro-rata basis the amount chargeable to the Contractors works out 
to Rs. 10,200 against Rs. 32,000 which was similarly estimated earlier. 
Full particulars of these transactioIts are no longer available in N.C.D.C.'s 
records due to lapse of time and NCDC has not been able to find out as 
to who were the persons directly responsible at~ that time for recording the 
particulars of wagons handed over to cOlltractors for loading. This matter 
is, however, being pursued further as desired by the Committee. 

It might be stated that outstanding demurrage charges, if any are being 
promptly adjusted against the bills of loading contractors, who are now 
employed only in a few collieries where it has not been possible to introduce 
mechanised loading arrangements. 
{Ministry of Steel, Mines & Metals (Department of Mines & Metals), O.M. 

No. C3-10(6)/68, dated the 28th November, 1969] 

Further Information called for by the Committee 

At what stage the matter stands at present? Whether any responsibility 
has been fixed and whether any amount chargeable to the contractors has 
since been recovered ? ' 
{Lok Sabha Secretariat O.M. No. 24-PU/67, dated the 29th November, 

- 1969] 

Reply of Government 

1. Recovery of Rs. 10,200 from Loading Contractors on account of 
Railway demurrage. 

2. Fixation of responsibility for loss on the NCDC staff concerned. 
3. To jensure that in future demurrage charges are not incurred due 

to negligence of the NCDC staff. 

This pertains to recovery of Railways demurrage charges incurred at 
Bobro Colliery during the period January to December, 1961 from the 
Contractors. The liability of the contractors had been estimated at 
Rs. 10,200 on an ad-hoc basis. As desired by the Committee, efforts Were 
made to collect details of the transactions to enable the Corporation to 
recover the amount from the contractors and fix responsibiliy for negligence 
on the part of the employees of the Corporation but full particulars of these 
transactions are no longer available in the records of the Corporation due 
to lapse of time. It has not, therefore, been possible to recover the amount 
ffO!11 the conttattors or to fix responsibility on any employees of the C0rpo-
ration. 



60 

Strict instructions have been issued to all field officers for maintenance 
of proper records in tuture and to hold a departmental enquiry in every case 
of demurrage and to fix responsibility therefor. 

[Ministry of Petroleum and Chemicals and Mines & Metals (Department of 
Mines & Metals) D.O. No. C3-10(6)j68 Vol. II, dated the 15th December,. 

1969] 

RecoBIJIlt'IIdat (Serial No. 59) 

The Committee regret to note that the matter of payment of port 
demurrage bas not been Settled even after a lapse of more than! 3 years. The 
Committee Would urge that these cases should be settled without further 
delay. The Corporation should also streamline their procedure of taking 
deHveries at the port so that payment of demurrage is avoided in future. 
(Paragraph 258). 

Reply of Govenuaent 

T~e Assistant Director. Shipping, Calcutta had been ooing the work of 
customs and port clearance of imported equipment of the NCDC till 31-3-65. 
Out of 'the two cases mentioned i~ the report, the A.D. Shipping was request-
ed to accept part debit in on~ case, as complete invoice particulars were made 
avaiJable to him on 4-4--64 and in the normal course, customs and dock 
clearance should have been completed Within another four days. Therefore, 
A.D. Shipping was requested by the NCDC to aeapt debit for a part of the 
rent charges for the period from 9-4-64 to 16-5-64. It is understood that 
the A~sistant Director Shipping has not yet accepted the debit. Informal 
disclIssions by NCDC with D.G.S. & D. reveal that according to the terms of 
working of A.D. Shipping on behalf of various Government projects, there 
was DO arrangement for acceptance of debit by A.D. Shipping for any rent 
paid in the port. In case the clearing agency contractor of A.D. Shipping 
is held responsible for any part of the rent, the same is recovered from his 
biU, otherwise this is paid from the deposit account of the projects concerned. 
Therefore, it seem!': doubtful whether the A.D. Shipping would accept the 
debit of any part of the rent. NCDC is, however, pursuing the matter with 
the A.D. Shipping. 

2. Fronl 1-4-1964 the clearance work was entrusted to a contractor 
working dirtctlyunder the National Coal Development Corporation. As 
the work of this contractor was found to be unsatisfactory. it was taken 
away from him and is being managed departmentally with effect from 
1-4-1968. It may be stated that current shipments are bemg cleared almost 
free of rent or on payment of nominal rent. 

3. To streamline tbe procedure, a study has been made on the defects 
@eneraDy noticed in ~e shipping documents of Russian and Polish shipments 
which appear to have led to delay in customs clearance in the past. The 
def('cts identified by this study have been brought to the notice of the sup-
pliers ro that tbev can be avoided in future. 

[Ministry of Steel. Mines & Metals (Department ot Mtnes & Metals), O.M. 
No. C3-l0(6)/68. dated the 25th January 1969] 
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Further. Information called for by the Committee 
Recommendation (Serial No. 59) 

Whether the case regarding payment of Port Demurrage has since been 
settled and if so, in what manner? 
[Lok Sabha Secretariat O.M. No. 24-PU/67, dated the 49th November, 

1969] 

Reply of Government 
The Assistant Director (Shipping), Calcutta, was looking after the work 

of customs and port clearance of imported equipment of NCDC upto 
31-3-64. The question of payment of the port demurrage/rent charges was 
taken up with him. He has explained that the detention of the cargoes in 
question, resulting in payment of the charges. was unavoidable considering 
the various practical difficulties faced in port clearance in view of the heavy 
rush of imports at the time. He has therefore, not agreed to pay even a 
part of the charges. 

The work is now being carried on departmentally, which has helped to 
-speed up clearance to a great extent and reduce costs. 
{Ministry of Petroleum and Chemicals and Mines & Metals (Department of 
Mines & Metals) D.O. No. C3-10(6)j68 Vol. II, dated the 15th December, 

1969] 

Recommendation (Serial No. 62) 
The Committee regret to note that the loaders had to be withdrawn from. 

the orojects as the gradient of the seam turned out to be steeper than that 
envisaged in the Project Report. The Committee recommend that the cir-
cumstances under which this basic fact was wrongly stated in the Project 
Report should be investigated and responsibility fixed. The Committee hope 
that full use of the loaders will now be made in the appropriate mines. 
(Paragraph No. 278). 

Reply of Government 
It is true that the loaders had to be withdrawn from the projects as 

it was found on the basis of practical experience that they could not be 
worked satisfactorily in the steep gradient in the Sayal mine. It would 
appear, however. on a detailed examination of old records that even when 
1he project report for Sayal-D was under consideration of the Board of 
Directors in May and October 1959, doubts were expressed about the feasi-
bility of using mechanical loaders in this and certain other" projects in the 
Karanpura area where steeo gradient" were likely to be encountered. The 
"best technical advice available to the Corporation at that time was, however, 
in favour of introducing heavy duty loaders as it was .known that they were 
being used under even more arduous conditions abroad. A copy of the 
note 2iven bv the technical advisers is attached (Aopendix I1n" The Board 
noted that ''!there was an clement of doubt alJQut lh~ practicability" of using 
neavy loaders in steep gradients. They further noted "that in case the heavy 
duty loaders oroposed to be purchased could not be used in the proiects 
tConcerned, the" management proposed to use them elsewhere. The Board 
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desired further that the management should keep the problem in view and 
ensure the best and most economical use of the heavy loaders. 

The advantages of successful mechanisation are so significant and subs-
tantial that the National Coal Development Corporation, which was allotted 
a very heavy target of coal development and production, considered it advis-
able to take a calculated risk in the deployment of heavy duty loaders. As 
a nUD.!ber of pr*cts where such equipment could be satisfactorily employed 
were also likely to be taken in hand soon .. there was a clear possibility of 
this equipment being utilized elsewhere if it was not found practicable to use 
it in Sayal or other Karanpura mines with steep gradients. 

1 n so far as the Sayal mine is concerned, the project report mentioned 
that the amount of dip varies from 1 in 4 to 1 in 3 : 2. BIcept in one por-
tion, when the dip was found to be greater. the statement made in the 
project report has been found to be generally correct. 

It is regretted that in the statement made before the Committee, a wrong 
impression was given in tbe absence of some of the old records which have-
come to light later. 

The present position about utilisation of 12 gathering ann type heavy 
duty loaders is indicated below: 

Karanpura Group--2 Nos. 
Korea Group-4 Nos. 
Patherkhera-6 NO'S. 

One loader in Korea and one in Patherkhera are presently not in use but 
would be brought into use shortly. 
[Ministry of Steel. Mines & Metals (Department of Mines & Metals), O.M. 

No. C3-10(6)/68, dated the 28th November, 1968] 

Recollll8elldatioa (Serial No. 66) 

The reasons put forth by the Ministry for the delay in installation of the 
weigh-bridge are not convincing. The weigh bridge had been ordered on the 
ipecific decision that it would be installed at Bhurkunda. It was a mistake 
to have linked its installation with the upgrading of railway track. From 
the reply of the Ministry it appears that although it has now been installed 
the Jinking with the raUways is yet to be done. 1bere was thus no bar to 
the ins.tallation of the weigh bridge pendinJ! settlement of 'the dispute reg!lrd-
ing upgrading of railway track and connecting it with 1he existing lines. The 
Committee regret that by delaying the installation of the weigh-bridge the 
Corporation were not able to earn a rebate of Rs. 1,52,670 OIl coal des-
patched from January. 1963 to M~rch. 1966. (Paragraph 296). 

Reply of Goveruaent 

The question of reaJ~ell't 'and strengthening of the entire track includ-
ing re-organisation of the yard was under cosideration in consultatiM y,ith 
the Railways, anc! it was thought at the time that the better course might be 
tt,) postpone the installation of the weighbridge until these issues had been 
more or less settled. The weighbridge has. since been commissioned. 
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The Committee has observed that due to delay intbe installation of the 
weigh bridge, the Corporation had not been able to eam a rebate of 
Rs. 1,52,670 on coal despatched from January, 1963 to March, 1966. With 
the installation of the weigbbridge, the Corporation would have at the same 
time had to pay to the Railways the expenditure on the staff employed for 
operating the weighb'ridge which works out approximately to Rs. 95,000. 
In addit!on, the Corporation would have had to pay demurrages as the load-
ing and weighment could not have been completed within the limit of 5 hours. 
The Railways have prescribed a free time of 5 hours for loading and weigh-
ment, in respect of collieries fitted with bunkers of 1000 tonnes capacity and 
more. It is generally the weighment and consequential adjustment that 
delays operation and inevitably demur~ages accrue. Wherever weighbridges 
are not provided, full 5 hours time is available for loading purpose, weigh-
ment being undertaken at railway yards. 

Several representations have been made to the Railways by NCDC for 
allowing more time for loading and ~ighment of wagons. The Committee 
aptX)inted by the Government of India under the Chairmanship of Shri O. R. 
Kamat has, on the basis of studies conducted, recommended extending the 
free time to 10 hours. A committee of Eastern Railway Officers also 
examined the problem in February, 1968 and appears to have recommended 
9 hours free time. The matter is currently under examination by the Rail-
way Board and until the present time limit is extended to permit of loading 
and weighing of box rms, the weighbridges however necessary they are for 
accurate determinatioo of the weight of coal being loaded into wagons, will 
continue to attract demurrage. The matter is being pursued with the Rail-
way Ministry.· 
[Ministry of Steel, Mines & Metals, (Department of Mines & Metals), O.M. 

No. C3-10(6)/68, dated the 25th January, 1969] 



CHAPTER IV 

RECOMMENDA nONS IN RESPECl' OF WNICH REPI.JES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 
ReeomnaeocIaUoD (Serial No.1) 

The COJtJmittee feel that execution of the transfer deed of the remaining 
assets worth R"S. 0.76 crore has been inordinately delayed and hope that this 
transfer would be finalised early. (Paragraph 3). 

Reply of Government 
The transfer of the remaining assets worth approximately Rs. 76 lakhs 

was to be effected atller verification of these assets by the Accounts Officer 
who was appointed by the Ministry with the concurrence of the Audit. The 
Accounts Officer as a result of his scrutiny assessed the value of the assets 
at Rs. 74,32,329. These assets have since been included of the second part 
agreement which was signed on 28-12-1967. Documents for the execution 
of the transfer deed for these assets have already been submitted to the 
Registrar, Hazatibagh for· execUtion of the transfer deed. 
(Milllislry of Steel. Mines & Metals, (Department of Mines & Metals), O.M. 

No. C3-10(6)/68, dated the 10th October, 1968] 

I'urtlaer 1'IIf0l'1II8tiea called for by the Committee 
Whether the transfer deed for tbe assets has since been executed and if 

so, on what date the,matter was finalised ? 
[Lot Sabba Secretariat O.M. No. 24-PU/67, dated the 29th November, 

1969] 

Reply of Goverament 
The Transfer Deed for the Assets has been signed with the Government 

of India on 28-12-1967 but the document has not been registered as the 
Registrar wanted the Stamp Duty and Registration to be paid by tho C0rpo&-
ration. The matter has been taken up to the High Court and the agreement 
will be registered after the decision of the High CoUrt. 
[Ministry of Petroleum and Olemicals and Mines It ldetals (Depa.rtmoot of 
Mines It Metals) D.O. No. C3-10-(6)/68 Vol. n. dated the 15th December, 

1969] 

Recoameafstha (Serial No. 18) 
The Committee are unhappy to note that there have been deJays in almost 

all cases. The Estimates Committee in para 51 of their 32nd Report (3rd 
Lok Sabha) on National Coal Development Corporation while conunenting 
upon the delay in commissioDing of ICargali washery had hoped that there 
would be no recurreoce of such delays in future. The Committee regret to 
note that no action has been taken 011 the above observation. In tho light 
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<>f experience gained by NatioBal Coal Development Corporation the Com-
mittee expect that aD future projects will be commissioned by it within the 
scheduled period. (Paragraph 61). 

Reply of Government 
-The Committee's observations have been noted. 
It is expected that Kathara Washery will be completed by December, 

1968 and Swang by February 1969. As regards Gidi Washery certain dis-
putes have arisen with the contractor for erectiOll.of Electrical and Mechani-
cal Sections. While every effort is being made by the Management to settle 
the disputes so that the construction work can proceed, it is expected that 
Gidi Washery may not be completed by the middle of 1969. Even after 
the erection has been completed, there may be delay in commissioning the 
above washeries owing to the slackness in the growth of demand for washed 
coking coal and washed blenciable coal. 
;{Ministry of Steel, Mines & Metals, (Department of Mines & Metals), O.M. 

No. C3-10(6)/68. dated the 28th November, 1968] 

Further Iufonnation called for by the Committee 

What is the latest position regarding the commissioning of the washeries ? 
Please state the dates on which these were commissioned. 
lLok ~bha Secretaria~ O.M. No. 24-PU/67, dated the 29th November, 

1969] 

Reply of Govemment 
Construction of the Kathara Washery was completed in July 1969 except 

for some minor jobs. The trial commissioning of the washery is expected 
to be completed by the end of December 1969. The washery may not 
however, start commercial production immediately due to inadequacy of 
demand at present for washed coking coal. 

Construction of the Sawang Washery was completed in March 1969 
except for some minor items. At present, 'no-load tests' on different equip-
ment are in hand. According to the present time-schedule, 'water test' is 
expected to start in the last week of this month (December '69). Normal 
coal fiow for washing will commence by January, 1970. 

About 87% of the overall work at Gidi Washerv hac; been completed. 
Civil Work is nearly complete except in the Loading ·Section. About 90% 
of the work of erection of electrical and mechanical eQuipment has been 
completed. The washery is expected to be completed by April, 1970 after 
which 'no-load test'will commence. 
tMinistry of Petroleum and Chemicals and Mines & Metals (Department of 
Mines & Metals) D.O. No. C3-10(6)/68 Vol. II, dated the 15th Decelaber, 

1969] 

The Committee regret that the Management have not substantiated their 
statements by making documents etc., available to the Audit. Thts should 
be done now. . 
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The Committee are of the view tbatthe Corporation C8DOOt be absolved 
of its responsibility tor loss due to underloading ot wagons. They, there-
fore, recommend that wcigbbridses should be provided at aD the collieries,. 
so that the disputes and losses arising out of underloeding of wagons, may as 
far as possible be eliminated. The responsibility for supplying inferior 
quaUty coal lies on the Corporation. The cases where inferior quality coal 
had been supplied should be investigated and individual responsU»Jity fixed. 
(Paragraphs 159-160). 

Reply of Government 

The Committee have stated that documents should be made available 
to Audit indicating details ot cases. where underloading of wagons was neces-
sary to avoid demurrage and also whether the fact of under-loading to avoid 
demurrage was recorded at the time of loading, and put to the competent 
authority. In this connection, it may be stated that the decision whether 
underloaded wagons should be allowed to be drawn out and become liable 
for underloading charges or whether they should be detained and the load 
adjusted in which cases demurrage would become payable on the entire 
rake. ;s taken on the spot by the colliery manager concerned. No separate 
records are kept of the details of the cases where under-loading was necessary 
to avoid demurrage as the colJierymanager is himself the competent person 
to take a spot dcfision on such day-to-day issues. As regards the relative 
economics of delaying wagons and of letting some of the wagons go under-
loaded, it mar be stated that, if a rake of 28 BOX wagons is detained beyond 
the free 10adIDg time, the demurrage payable woold be Rs. 1120 per day. 
In addition the Railways would short supply a rake due to such detention, 
the effect of which is to deprive the colliery of an outlet for over 1500 
tonnes. Presuming that the last few wagons are short loaded even to the 
extent of about 20 tonnes in all. the avoidable freight for a distance of 
1000 Km would work out to about Rs. 516. A number of specific 
instances where it was definitely advantageous to have left some wagons 
underloaded rath~r than incur demurrage on the entire rake can be made 
available to Audit, if required. In general, it is pref~ble not to detain the 
wnVons. However. if i" anv T'articulat ca"e it .is obviouslv to the advantage 
of the Corporation to detain the wagons and adjust their load, the decision 
would be taken accordingly by the coIliety manager. 

The Committee has further observed that weighbridges should be pro-
vided ut an the collieries so that disputes and losses arising out of under-
l(la~inl! can be eliminated as far as possible. Weighbridges have been 
installed or are under instal1ation at all the collieries of the NCDC except 
the; following :-

Giridih : This group of collieries is nearing exhaustion and is expected 
to be closed down in !1 few vears' time. . The installation of weigh-bridges 
is not, therefore, considered economical. 

7alcher & Deulbera : The coni produced in these two collieries is m~tly 
consumed by the Railways and the coal is we:igbed on the raDway weigh-
brid~c :>s has been the pr3c~ice, even before NCDC took ove( these collieries . 

. Bokaro & larongdih : These collieries are ~ed to Kargali wasb.ery 
where weigh-bridge is in operation. 
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As regards c<>;mptaint on quality, action has already been taken by tho 
Corporation as indicated in the reply to recommendation No. 30 of the 
Committee's report. 
[Ministry of Petroleum and Chemicals and Mines & Metals (Department of 
Mines & Metals), O.M. No. C3-10(6)j68, dated the 20th AUgust, 1969] 

Recommendation (Serial No. 52) 
Kurgali Washery went into operation in November, 1958. The Ministry 

have stated that during the initial stages raw coal was being transported to-
the washery by means of the ropeway. During operations the defects in the 
ropeway were noticed and the Corporation decided to discard it. The Cor-
poration had provided in the contract for performance guarantee in respect 
of individual units and sections of plant and equipment. It is curious that 
the Corporation did not take any action for the repair and replacement of 
defective machinery and decided to dismantle the ropeway. 

Another reason put forward for discarding the ropeway is that it was 
deemed necessary to extract the coal locked up belo'.v the ropewav trestles. 
The Committee regret to note that a proper survey of the ground was not 
made initially when the ropeway was inStalled to ensure that the ropeway 
trestles did not block rich coal deposit. It is also surorising that within a 
short span of six years it became unavoidable for the Corporation to mine 
the coal belo.lY the trestles. This becomes all the more surprising in view 
of 'the fact that in 1961-62. the actllal output of the washery was only 62 
per cent of i~ rated capacity. 

The Committee feel that the ropeway was installed without proper survey 
and it was discarded without proper assessment of alternatives for repair of 
the ropewav. It is not known whether performance of the ropeway was 
checked wi-thin the I!uarantee period. The entire matte]) seems to have been 
handled casuallv with the result that an amount of Rs. 6.87 lakhs had to be 
written off on -this account alone. The Committee recommend that this 
matter may be probed into to fix responsibility for this dead loss to the 
Corporation. (Paragraphs 223-225). 

Reply of Gonmment 
In the running tests that were conducted, the,ropeway conformed to the 

specifications as per terms of the contract. In actual working, however, it 
was noticed that the rope was wearing out fast and developing various 
defect". The NCDC took UD the mat1er with the manufacturer". who re-
placed the rope free of cost although by then the guarantee period had 
expired. But the new rope also developed the same defects in actual work-
ing after some time. 

2. Due to periodical defects arising in the operation of the ropeway. 
minim" o"ention at the COlliery had to be suspended often. This resulted 
not only in layoff of the workers with consequent labour unrest but also in 
loss of production and decline in profitability. The NCOC, therefore, 
appointed a Technical Committee to go into the question of periodical fal1ures 
and to suggest remedial measures for improving the performance of the 
rooeway. The Committee found that repairs and impravement of the rooe-
way were not practicable. The only alternative was to dismantle the rope-
way and to instal a new ropewaywith higher capacity. This would have 
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involved additional expenditure. Alternative arrangements for transport of 
.coal had also to be made during the period of the installation of the new 
ropeway. 

3. By 1964 a s~ond quarry had been opened at Bokaro and with it" 
-opening an additional loading point for transporting coal by wagons had to 
be constructed. A new· mine at CbaIkarl was also under development and 
another loading point had to be constructed to transport coal from this mine 
to the wasbery. Additional transport facilities by wagons had been provided 
for these mineo;, It was considered convenient operationally and also 
adVaDtageoos financially to have only one system of transportation for 
carriage of coal lo the washery. The ropeway was accordingJy dismantled 
in Fabruary 1964. 

4. As between Sokaro Collierv and Kargali Washcl1'. there would have 
;been some locking of coal with almost any other alignment of the ropeway. 
But for the dism~ntl"" of the rol>Cway, the quarry working would have been 
done in such a \~av that trestles were left intact for about 15 years. which 
is the normal life of the: ropeway. The blocking up of the coal by the rope-
way trestles was therefore not the direct cause of dismantling the ropeway. 
[Ministry of Petroleum and Olemicals and Mines & Metals (Department of 
Mines & Metalsl,O.M. No. C3-10(6)/68, dated the 19th September, 

1969] 

Further Information caUed for by the Committee 

After what time the new ropeway also developed the same defects in 
actual working and whether the manufacturers were approached to replace 
or repair the ropeway ? ' 

What steps have been taken by. the Undertaking to probe into the matter 
tn fix re!;ponsibility for the dead 1~s. to the Corporation as recommended by 
the Committee. . 

1Lok Sabha Secretariat O.M. No. 24-PU/67, dated the 29th November, 
19691 

Jleply of Govenuaeat 
The new rope for the bicable ropeway, which was replaced by the manu-

. facturers free of cost, developed the same defects after about I! years of the 
replacement. The matter ~as taken up with the manufacturers for their 
advice. As intimated earlier, the guarantee period was already over and it 
was 01l1y at the insistence of the Corporation that they had replaced the rope 
once free of cost. 

The rCltsons for dism!llltling of the ropeway etc., have already been 
"PlaiDed in detail in our replies to Ilecommenc:tation Nos. 14 & 52. In the 
light of the explanations already submitted. the question of fixation of res-
ponsibUity does Dot arise. 
,{Ministry of Petroleum and Oemicals aDd Mines It: Metals (Departmellt of 
Mines &: Metals) D.O. No. 0-10(6)168 Vol. n. dated the 15th December, 

1969] 
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Recoauneodation (Serial No. 64) 

The Committee regret to note that the four Stationary Air Compressors 
purobased at a ~ of Rs. 2,91,200 were not tested within the warranty 
period. They were also not put t~ ust for thr.ee years and one of them had 
hair line crack. Persons responsible for this should be appropriately dealt 
with. Where there is a warranty clause in the contract it should be 
availed of within time so that the Corporation is not put to any loss and 
expenditure on the replacement ot: parts or rectification of detects in the 
plant and machinery procured from suppliers. (Paragraph 287). 

Reply of Government 

Four Hungarian air compressors were ordered for in September, 1963 
and supplied by 3rd October of the same year. There was a guarantee of 
twelve months from the date of supply against defeCts which if proved to be 
due to faulty design, mater:iaIs or bad workmanship, or any "Such defects 
occurring within the above period were to be rectified free of charge. 

2. The compressors were received sooner than expected, and they could. 
not be tested immediately on receipt as they were stationary compressors for" 
which heavy foundations were needed for installation and commissioning. 
The associated electrical switchgears which were needed for testing were aJ.soo 
not available at that time. All the four compressors were, however, installed 
at the Bank and Surakachar mines between February and October 1964, 
and it is thus not factually correct to say that none of the four stationary air 
compresscrs were tested within the warranty period or put to use for three 
years. 

3. In this connection, reference may be made to (i) letter No. BNK/ 
ST/SVP/2340, dated 6th April 1964 from Deputy Superintendent of 
Collieries. Banki to the Suppliers, Messrs. Agarwal Engineering Co., Cal-
cutta; and (ii) Letter No. Agency/2478/64, dated 24th July, 1964 from 
Mis. A~arwal Engineering Co. to Chief Purchase Officer, NCDC, Appen-
dices IV and V. Corporation is, however, at fault in not fully explaining the 
above facts to audit. 

4. Various defects which were noticed after commissioning of the com-
pressors were reported to the Suppliers and the defects appearing in three of 
the compressors were rectified by the Suppliers at their own cost. 

5. In respect of the two compressors installed at Banki (including one 
compressor in which an hairline crack \Vas found between the discharge 
entry and the cylinder) the Executive Engineer (PAM), Banki Colliery sent 
his reoort on thl! defects noticed to the Chief Engineer (F&M) NCDC at 
Ranchi on 9th October 1964. The period of guarantee had expired shortly 
before this. The matter was taken up with the supplier by the Chief 
Purchase Officer on the 29th October 1964. While the operational defects 
noticed in the compressors were rectified by the suppliers, the hairline crack 
was ultimately repaired at the Corporatioo's own Central Workshop at 
Barkakana at an estimated cost of about Rs. 1000. This amount has not 
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been recovered from the Suppliers cbieJJy because the defect had bee1l 
brought to light after the expiry of the warranty period. 
!Ministry of Steel, Mines &: Metals, (Department of Mines &: Metals), Old. 

No. C3.10(6)/68, datcdthe 28th November, 1968] 

NEW DELHI; 
February 26, 1970 
Phalguna 7, 1891 (S) 

M. B. RANA. 
Chairman, 

Commiuee on Public Undertakings. 



APPENDIX I 
(VU:k reply to recommendation at serial Nos. 32, 33 and 34, Page 50) 

STA.TEMENT NO.1 

Statement slwwing the Partywise break-up of Debtors (Coal) ba/onces 
as on 30-9-1969 

Outstanding 
SL 

No. Parties Beyond Within Deposit Net 
Credit Credit 
Period Period 

1 2 3 4 5 6 

(Figures in lakh of Rupees) 
1. Railways .. 60·68 82·59 0·42 142·85 
2. M.P. Elec. Board 215·25 39·29 0·05 254·49 
3. Taleher Thermal Power Station 45·61 9·58 55 ·19 
4. Hindustan Steel Ltd. 

(i) Bhilai 56·03 18 ·43 0·27 74·19 
(ii) Rourkela 36·44 11 ·77 0·03 48·18 
(iii) Durgapur 6·78 1·72 0·02 8·48 
(jj.) Dugda 0·21 3·78 0·03 3·96 
(v) Bhujudih 0·42 0·42 

5. Other Govt. Deptt. & Under-
takings .. 108·78 53·04 11-16 150·66 

TorAL (a) 530·20 220·20 11 ·98 738·42 

6. Private Parties : 
(i) Middlemen 139·44 163·97 11·43 291·98 
(ii) MIs. Rcnusagar Power Co. 54·97 19·09 0·36 73·70 

(iil') Others 28·11 1·44 8·47 21 ·08 
TorAL (b) 222·52 184·50 20·26 386·76 
TorAL (a+b) 752·72 404·70 32·24 1125 ·18 
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APPENDIX D 

(Vide reply to recommendation at serial Nos. 32, 33, aDd 34, Paac 50) 

STATEMENT NO.2 

Statement lhowllll COQ/ MIles duu against MqJor Middlemert til on 
30-9-1969 

51. Total Beyond Within 
No. Name of the Party Credit Credit Deposit Coverage 

Period Period 

(1) (2) (3) . (4) (S) (6) (7) 

1. Mis. S. K. Kahansons cl 
(Fiames in Iakh of Rupees) 

Co. 
(I) Harduapnj Power 

18'23 ") Stn. 2.5 '12 6'89 3'88 Direct~ 

11 -03 J byU.P •. B. 
(Ii) Othen 42'64 31 ·61 70()() B.O. 

67·76 38'SO 29·26 388 

2. Mia. K.C. Thapar" Bros 49·27 17·47 31 ·80 0·46 4 0()() BO. 
3. t. S. D. Sethia cl Co. 17'51 7·35 20·16 0'80 3'SO BO. 
4. .. Khaa Oharambad 

Colly •. Co. 24'83 5·79 190()4 00()2 2'SO BO. 
S. .. Bharat Collys. Ltd. 23'S6 12·74 10·82 00()7 3-<10 BO . 
6. .. Translinks 20'20 80()7 12 '13 0·22 30()() BO. 
7. .. Ikrah Nandi Coal 

Co. 17 ·58 12'28 5·30 1 '82 
8. .. Natwarlal Shamal 

Das 8·92 4·29 4·63 0·12 3 -00 BO. 
9. .. Jaiswal Coal Co. 7-OS 0-49 6·59 0'25 I·SO BO. 

10. n Traden International 6'82 2'27 4·55 0-02 1-00 BO. 
11. .. Nanalal M. Verma 5·90 2·54 3·36 0·43 2-00 B.O. 
12. .. Shah cl Vora 5'44 5'42 0-02 0-65 4-01 LC. 
13. .. Coal Shipments Ltd. 4.09 1 ·85 2'24 0·16 1-00 BO. 
14. .. Bhoj~ Dalmia &: 

SoDS •• 3·82 1·83 1 ·98 0·10 I'SO DO. 
15. H Eastern Associated 

Coal Corporation 3'54 3·54 
16. .. Sikri Brqs. .. 2·40 1 ·07 1·33 0·10 O·SO BO. 
17. .. D. P. lkhal &: Co. 2·35 2·35 00()2 
18. n Bhalotia Coal Mar-

ketting 2'10 2'10 
19. .. T. M. Shah 1 'S3 0·35 1 '18 2·SO KC. 
20. .. Allied Coal Aaency 1'48 1 '48 0·10 1·25 BO. 
21. t. Ramjidaa Sharma 1 ·41 1 -41 
22. U.P.C.F. Ltd 1 ·39 0·73 0-66 0-05 
23. Owalior Rayons .. 1 '27 0-03 1'24 
24. " SbivTlUl'l Singh &: Co. 1-16 1 ·16 
25. .. Orissa Textile Mills 

Ltd. H5 0·29 0·86 0'21 0·90 BO. 
26. .. R. Otimanlal &: Co. H2 0'69 0·43 0·15 1·50 RLC. 
27. '0 Naresh Kumar Coal • Sales 1 -03 O·SO 0·53 00()4 0-75 BO. 

TOTAL 294·71 1330()6 161 '65 9-67 44-41 
28.Others .. 8'70 6,38 2·32 1·76 4·74 

01lAND TOTAL 303·41 139·44 163'97 11·43 49'15 
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APPENDIX 111 

(Vide reply to recommendation at Serial No. 62 page 61) 

Note recorded by the Mining Advisor, Chief Mining Engineer (K) and 
Chief oj tIu!. Planning Section 

The Sub-Committee of the Board of Directors took up for consideration 
the Project Repon for Sayal 'D' on 7-4-59. ~rtain observations have 
wen made by the Sub-Committee and replies to those observations are 
fumished below : I 

(1) Sayal 'D' block will be developed by main inclines which will be 
driven on a gradient of 1 in 4 to suit the Installation of belt conveyors. 
From these main inclines roadways rising at 1 in 10 20 will be driven to 
develop east and west and from these roadways connection galleri~ driven 
at half course i.e. at about 1 in 6 will CODD.ect up the various sets of cast 
and west galleries. Loading can be done by Samson 4 ton per minute 
caterpillar mounted gathering arm type loaders on dipping gradients greater 
than in 1 in 4; the work is not easy but it is being done. On the other 
proposed gradients of 1 in 20 and 1 in 6 rising, no difficulty is anticipated 
m using the Samson loader or various USA hightonnage loaders with heavy 
tracks and heavy traction motors. 

T 0 substitut~ hand loading for mechanised loading will entail a heavy 
reduction in output and an increase in cost. To consider increasing NCDC's 
output by hand labour methods means that a long period will be required 
to recruit, to train and to house the labour; much longer than if mechanical 
loaders are employed. 

Reference may be made to the plan accompanying the Project Rcport-
HQ/629-which contains certain details of the layout and should be studied 
in relation to the Report. 

On this plan also are given th~ locations of the proposed centtallCfCeJliD.g 
plant etc. 

(2) Ventilation fans, fan houses, fan drives, drifts, etc., have been 
standardised on what is considered to be a rational b~. The fans havo 
adjustible blades and can circulate varying mounts of air at varying water 
guages according to the mine conditions. The capacity of each main 
ventilating fan in the Sayal 'D' project is 150,000 cu. ft. of air per minute 
at a water gi!uge of 2.5" when the glades are fully adjusted and the mine is 
operating on maximum raisings. 

(3) Under item NO'. 43 ot Appendix VI showing the requirement of 
machirtcry and equiPment, p~on has been made for Rs. 10 lakhs on 
account of the 300 tons per hour screening plant and surface ammgementl. 
This includes the screening plant for sizing and loading of coal OIl sudace 
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and bunkering of screening coal also. Planning Section has already mad~ 
out a typical layout of proposed surface arrangements and a firm of con-
sulting engineers bas been proposed to be appointed for the purpose of 
detail., esdm de8 aDd drawiDp beiDg made out for buuten etc. A detailed 
wortiDc plaD wW be prepared in duo come. 

Sd! B. R. TOLLEY 
24+1959 

Olief of Planning Section. 

Sd! R. N. SINGH 
28-4-1'59 

Chief Mining Engineer (K) 
Sd! L. J. BARRACLOUGH 

28-4-1959 
Mining Adviser. 



APPENDIX IV 

(Vide reply to recommendation at Serial No. 64 Page 69) 
'NATIONAL COAL DEVEWPMENT CORPQRATION LIMITBD 

OFFICE OF TIm DY. SUPER.lN1ENDENT OF COLLYS. 
BANKI & SURAKACHHAR. 

P.O. KA TGHORA, DIST. BllASPUR (MP) 
No. BNKjST jSUP /2340 
Mis. Agarwal Engineering Company, 
27, Stephens House. 
S, DB:Jhousie Square East, 
Cakutta-1. 

Dear Sirs. 

Dated : 6th April, 1964 

SUBJECT :--Supply of Hungarian Compressors against order No. CPO/ 
BPM/B&S/Comp/92S-R/ Agarwal/839 of 3-9-63. 

With reference to Ilhe above cited supply order, I may state that 4 Nos. 
of Hungarian Compressors have been supplied to these Projects sometime 
ago. In view of the non-urgency the compressor instanation was not taken 
up. Since the compressors under question have been installed and on com-
missioning one pf tQem serial No. of which is 1560 CM/H Type/TKV 
1/42 Serial No. 142-63-004 it is found that the main fixing nulo; for the 
horizontal cylinder at the bottom are found totally not fitted original. This 
has been only noticed after the compressor was cqmmissioned and oil started 
leaking from the chamber. These nuts are fitted -at such a position which 
are not easily accessible. Besides on inspection by our Engineers it is found 
that these nuts were originally not fitted in the factory. Since the machine 
bas been started it is likely that damages might have occurred in the machine 
which is serious issue. Under these circumstances, you are requested to 
depute one of your representatives to check up thic; particular compressor 
which is now put out of use. 

This may please be treated as most urgent as we intend switching or from 
our similar capacity compressors. which is not possible unless it is. examined 
by your Mechanic or Service Engineer. 
An early action in this re~ard will be highly appreciated. 

Yours faithtuUy, 
Sd/-

Dy. Supdt. of Collieries, Banki. 
No. BNK/ST /Sup./ Dated the 6th April, 1964. 
-COpy to: 

1. Area General Manager, Korba for information. 
2. Otief Purchase Officer, Ranchi for information. 

Sd/-
Dy. Supdt. of ColJieries, Banki. 
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APPENDIX V 

(Vide reply to recommendation at Seri~ No. 64 Page 69) 

AGARWAL ENGINEERING COMPANY 

MACHINERY MERCHANTS 

CONTRAcroRS TO PRINCIPAL GOVERNMENT DEPARTMENTS· 

27, Stephen House, 

R.et: Ageocy/2478/64 
Sbri R. S. Mathur, 
Qief Purchase Officer, 
National Coal Development Corporation Ltd., 
Darbhanga House, Ranchi. 

Dear Sir, 

5, Dalhousie Square East. 
Calcutta-l (India) • 

P.O. Box No. 262. 

24th July. 1964. 

We thank you for your letter No. CPO/BPM/Banki-Sur/Comp/ 
92S-R/ Aggar/7271 dated I8/2Oth July. 

We are so sorry to know that two of the four Ganz air compressors 
supplied by us are not working satisfactorily. We are, therefore, arranging 
to send a mechanic to the site to find out the exact nature of the trouble 
~ienced, to enable U! to rectify the same. 

Assuring you of our best attention always, we are. 

Yours faftbfuJIy, 
for: Agarwal Engineering Co.,. 

Sd/-
(S. K. AGARWAL) 



APPJ:NDIX VI 

(yitk Para 4 of Introduction) 

Ano/ylLr 0/ «110ft tole." by Go'lUllmllft 011 tM r«ommentlotiollS Cflntllit!ld in lite tnt" R~pot1 0/ 1M Committee 011 Pllb/lc Undertakings (Fourth Lok Sabha) 

I. Total Number of m:ommcndatiODS made .. 74 

II. Recommendations that have been aa:epted by Govemmcnt (,iM JeCOm-
mendatiODS at S. Nos. 2, 4,5,6,9,10, 11, 14, 15, 17, 19, 20, 22, 23, 24, 30. 
31,38, 39, 40, 44, 46, 47, 49, SO, 51, 53, 54, 55, 56, 60, 61, 63, 65, fiT, 68, 
69, 70, 71, 72, 73, & 74) 42 
Pcnlentagc to total S7~~ 

JII. Recommendations which the Committee do not desire to ~ursuc ia view 
of Government's reply (rIM recommeodatiODS at S. Nos. ,7, 8, 12, 13, 
16, 21, 25, 26. 27, 28. 29, 32, 33, 34, 35. 37, 41, 42, 43, 45, 48, ", '8, 59. 
62&66).. •• 27 
Perccotagc to total 36% 

IV. Rec:ommendatiODll ia respect of which replies of Government bave not 
been accepted by the Committee (,14r recommendations at S. Nos. 1. 18, 
36,52 & 64) •• S 
Percentage to total 7% 

V. Recommendations ia respect of whicb final replies of Govenunent arc 
stUl awaited " " " " • • " " • • " " • • " " •• Nil.. 

.,., 
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• Agent Aacn&y 81. Name of AJent ~ 
No. No. No. 

33. Oxford Book &: Stationery 68 
Company, Scindia HOUle, 

11 Con naught Place, New 
DeJhi.l. 

• S. Sat Narain &: SoDs, 3141, 3 34. People's Publishing Houae • 76 
Mohd. Ali Bazar, Mod Rani Jhansi Road, New 
Gate, Delhi. Delhi. 

26. Atma Ram &: Sons, Kash- 9 35. The United Book Ageoq, 88 
mere Gate, DeIhi-6. 48, Arnrit Kaur MIirbt, 

Pahar Ganj, New Delhi. 
27. J. M. Jaina &: Brothers, 11 

Mori Gate, Delhi. 36. Hind Book House, 82, 95 
Janpath, New Delhi. 

28. The Central News AaencJ, 15 
23/90, Connauaht Plate. 37. Bookwell, 4, Sant Naran- 96 
New Delbi. karl Colony, KinpWll)' 

Camp, Delhi-9. 

29. The English Book Store. 20 MANIPUR 
7-1.. Connallgbt CircuI, 
New Delhi. 38. Shri N. Chaoba Singh, n 

News Agent, Ramlal Paul 
30. Lakshrni Book Store, 42, 23 High School AnncIe, 

Municipal Market, Janpath. Imphal. 
New Delhi • .. 

AGENTS IN FOREIGN 
31. Bahrec Brothers. 188. Laj. 27 COUNTRIES 

patrai Market, De1hi-6. ' 
39. The Secretary, Batabliab- 59 

ment Department, The 
32. Jayana Book Depot, Chap.. 66 High Commission of 

parwala Kuan, Karol ~ India House, Aldwycb. 
New Delhi. LONDON, W. C.-2. 
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